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FIFTH ANNUAL REPORT OF THE HINDUSTAN 
CABLES   (PRIVATE)   LTD., 1956-57 

SHRI SATISH CHANDRA: Sir, I also beg 
to lay on the Table, under sub-section (1) 
of section 639 of the Companies Act, 
1956, a copy of the Fifth Annual Report 
of the Hindustan Cables Private Limited 
for the year 1956-57, together with a copy 
of the Auditors' Report and the comments 
of the Comptroller and Auditor-General of 
India thereon. [Placed in Library, See No. 
591158.] 

MESSAGE FROM THE LOK SABHA 

THE CONTROL OF SHIPPING    (CONTI-
NUANCE) BILL, 1958 

SECRETARY: Sir, I have to report to the 
House the following message received 
from the Lok Sabha, signed by the 
Secretary of Lok Sabha: 

"In accordance with the provisions of Rule 
96 of the Rules of Procedure and Conduct 
of Business in Lok Sabha, I am directed to 
enclose herewith a copy of the Control of 
Shipping (Continuance) Bill, 1958, as 
passed by Lok Sabha at its sitting held on 
the 10th March, 1958." 

Sir, I lay the Bill on the Table. 

THE BUDGET   (GENERAL),  1958-59 
—GENERAL       DISCUSSION—conti-

nued. 

SHRI M. C. SHAH (Bombay): Sir, this is a 
Budget for the third year of the Second 
Five Year Plan, and therefore, Sir, we 
have to look at it in the perspective of 
what we have to do and what we have to 
achieve. We, in Parliament, decided to 
raise the national income by 25 per cent, 
in the Second Five Year Plan period. We 
wanted to double the national income by 
1971. In the First Plan period we had 
raised the national income     by 

18 per cent, and the per capita income by 
11 per cent. In order to raise the national 
income by 25 per cent, we must invest 
about Rs. 7,200 crores in order to make an 
income of Rs. 2,700 crores by 1961. On 
these assumptions the Second Five Year 
Plan was based. Certain physical and 
financial targets were fixed. We had 
decided to go. ahead with our Plan, 
whatever the sacrifices that we may have 
to undergo. Unfortunately during the first 
two years the assumptions did not tally 
with the actuals. We had decided to import 
on an average Rs. 870 crores worth of 
goods o'r so and we had to-export on an 
average about Rs. 600' crores worth of 
goods. And we had calculated that the 
foreign exchange gap would be about Rs. 
1,100 crores. Unfortunately, because of so 
many factors like natural calamities and 
the prices of foodgrains having-increased 
and other international factors, all those 
assumptions did not prove to be correct. 
We wanted to import in the first two years 
about Rs. 1,750 crores worth of goods. 
Instead of that, what we find is that Rs. 
1,070 crores were spent on imports in the 
first year and Rs. 622.crores in the first 
half of the second year, and we do not 
know what would be the actual figure at 
the end of the year. It may be assumed that 
it may come to about Rs. 1,000 crores or 
so. So-there is that difficulty. 

Further, Sir, about the food production 
also we could not achieve the targets laid 
down. Though in 1956-57 there was an 
increase of 5 to 6 per cent., the present 
year is a very bad year, and we have been 
obliged to import foodgrains to the extent 
of 35 lakh tons in the year 1956-57 and to 
the extent of about 36 lakh tons in 1957-
58. We have already spent about Rs. 101 
crores in 1956-57 for importing foodgrains 
and for the half year we have spent about 
Rs. 88 crores. All told, for the whole year 
it comes to about Rs. 130 crores or more, 
and as a matter of fact, according to the 
assumptions  that we had made,  we 
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had to import foodgrains to the extent of 
Rs. 240 crores for the whole Plan period 
which means about Rs. 46 crores a year. 
Instead of that, we will be spending about 
Rs. 230 crores or so, that means almost 
the entire sum that was provided in the 
Plan. And therefore in the first two years 
we found ourselves in difficulties. But, 
Sir, those were the difficulties which 
were not foreseen. Therefore we cannot 
find fault with the Government on that 
account. Unfortunately we had to import 
such a big quantity of foodgrains, and 
over and above that, we have had to 
provide about Rs. 30 crores either as a 
subsidy or as a loss which will have to be 
recouped from the revenue account for 
the next ten years. We had first provided 
for a subsidy of Rs. 25 crores, but 
unfortunately because of the 
recommendations of the Finance 
Commission, we had to give about Rs. 
34-5 crores to the States and there is now 
a very small surplus. Therefore Rs. 30 
crores will have to be taken over under 
suspense account or whatever it might be 
and every year we will have to write 
down Rs: 3 crores from revenues. So, Sir, 
there have been strains and stresses in the 
economy of the country, and I do not 
agree with my friend, Mr. Bhupesh 
Gupta, who said   . . . 

SHRI BHUPESH GUPTA (West Bengal):  
Not even now? 

SHRI M. C. SHAH: He said that when he 
went through the Economic Survey and 
the detailed proposals, he felt that the 
hands were shaking and the hearts were 
failing. I am afraid my learned friend has 
not studied the Economic Survey very 
very carefully or with an open mind. If he 
had read the Economic Survey for the 
year 1957 and if he had done so with an 
open mind, he would have certainly 
admitted that it is a very lucid, clear and 
almost correct appraisal of the economic 
trends of the last two years. 

SHRI H. N. KUNZRU (Uttar Pradesh):  
Why 'almost'? 

SHRI M. C. SHAH: There might be 
something here or there. Anyway, it is a 
correct appraisal of the economic trends 
of these years. They have not hesitated to 
say what are the difficulties and what are 
the strains and stresses in our economy, 
and they have also said something about 
the policies and the corrective measures 
that have been taken. They have not 
hesitated to say that there is always a pull 
towards the inflationary pressure and 
therefore we have suggested certain ways 
also. Therefore, Sir, we can very well say 
that the Economic Survey and the budget 
proposals had rather steadier hands and 
stouter hearts. We have obtained indepen-
dence, and we have now to obtain 
economic independence. We cannot halt 
and we cannot stagnate, but we will go 
forward in spite of difficulties and 
problems here or there because fre will 
have to make sacrifices and we will make 
sacrifices. The country is prepared to go 
ahead under the leadership of our Prime 
Minister. 

Then, he said that the Government's 
attitude is not realistic with regard to the 
food situation. He said that there was no 
mention about it. It has already been 
stated that the Government are very 
conscious of the food difficulties. All 
possibly steps are being taken, and the 
States have been activised in taking all 
possible actions. If there are difficulties 
on account of natural calamities, we 
cannot help it. Therefore, though we have 
gone through some bad years, the 
situation during the last three or four 
months is rather improving, and we can 
hope for better times next year. The third 
year is going to be an year of difficulties, 
there is no doubt about it. Probably the 
foreign exchange difficulties may have to 
continue for the next five to ten years, 
because the difficulty is that we have to 
curtail imports but at the same time we 
have to increase our exports, and there are 
a great many difficulties about increase in 
our exports. The other day the Deputy 
Finance Minister said that today there are 
recessionist or depression tendencies in 
the U.S.A. and the 
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[Shri M. C. Shah.] European countries, and 
that may effect us, who are producers of 
raw materials. Therefore, there will he a 
difficult situation, but it is not beyond 
control. There has been very good 
improvement in the economic situation, 
during the last three months or so and the 
money market is rather improving. 

About   the   balance    of    payments also, 
the position has changed. From a deficit of 
Rs. 9 crores a week,     it has come down to 
Rs. 3 crores a week, and I have seen in the 
reports that last week  or the week  before  
there was rather a surplus of Rs. 2 crores in 
the balance held in foreign countries by  
the  Government  of     India.    But there is  
no  gainsaying the fact that we have to 
exert ourselves    to    the utmost in so far 
as production is concerned.    Agricultural  
production  has fallen  and  we will  have  
to  activise that sector and meet the needs 
of our people.    So far as industrial 
production is concerned, there has been 
good improvement.    The   index  rose  
from 113 in 1954 to 122 in 1955 and 
further to   133   in   1956.    This  year,  in   
1957 also it is estimated that the increase 
would be   about 4 per   cent.   Though 
during the last few  months  production has 
stepped down, I am sure that production   
will    go    up.    Therefore, there will be 
difficulties, and we will have to be very 
careful about production, and at the same 
time we     will have to be very  careful 
about    any increase in    unplanned    
consumption. We will have to save.   We 
have been able to save in the year 1956-57 
about 7 per cent, of the national    income, 
but we will have to save about 11 per cent, 
of the national income in order to achieve 
the targets in the Second Five Year Plan.   
When the Plan was evolved,  we  had  
estimated  that    its cost would be about 
Rs. 4,800 crores, but on account of so 
many factors it has gone up.    The   cost   
must    have gone up by nearly Rs. 800 to 
Rs. 900 crores,    but    the     Government    
has decided to stick to the financial target 
of Rs.  4,800  crores.   Naturally,  there 

will be some reduction in the physical 
targets. Possibly very soon we will be 
given an idea by the Planning Commission 
as to how we propose to maintain the 
developmental tempo, maintain production 
and also maintain the expected rise in 
national income and provision of 
employment to 8 million people. These are 
very difficult times; there is no doubt 
about that, but as the Prime Minister said 
and correctly said, the crisis through which 
we pass is a crisis of development, a crisis 
of resources. My learned friend, Mr. 
Bhupesh Gupta, said that it was a crisis of 
policies. What policies? I do not 
understand him. It may be that there is a 
difference in approach. We want to 
achieve our goal of a socialistic pattern of 
society by democratic and peaceful means. 
We do not want to be authoritarian; we do 
not want to adopt those methods. 
Otherwise, it is possible with those 
methods to achieve spectacular results for 
the time being, but we want to have a solid 
foundation on which we can construct a 
beautiful edifice in our country. Therefore, 
I say that we will have to be very careful 
so far as production, particularly 
agricultural production, is concerned. So 
far as production in the industrial sector is 
concerned. I am sure that it will be 
maintained; there is no doubt about it. So 
far as the private sector is concerned, they 
had to spend about Rs. 700 crores in 
modernising and in new plants. Already 
they have got these Rs. 700 crores. 

Unfortunately, there was a very liberal 
import licensing policy in the year 1956, 
and this is one of the main reasons why 
we experience difficulties so far as 
foreign exchange is concerned. Now, The 
Government have already taken steps to 
see that this liberal import licensing 
policy is not followed. As a matter of fact, 
Government will have to be very careful 
about their licensing policy. Licences will 
have to be confined only to those capital 
goods in industries which are either 
foreign exchange earners or foreign 
exchange savers and 
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as far as possible on deferred payment 
basis, instalments to start only when the 
industry goes into production, saving 
foreign exchange or earning foreign 
exchange. As far as participation by 
foreign capital is concerned, it sh»uld be 
in consonance with the policy laid down 
by the Government to the extent of the 
foreign exchange content only. We will 
have to strictly follow these things.. If we 
do not, then there is a possibility of our 
facing difficulties. With regard to the 
import of consumer goods, they will have 
to be kept to the minimum, to what is 
absolutely necessary. Otherwise, there 
will be difficulties. We have turned the 
corner so far as foreign exchange is 
concerned, because we are getting 
foreign assistance in time. Still, if we do 
not follow these principles, we will again 
face difficulties. 

Now, a few words about taxation. The 
Prime Minister said in his speech: 

"I believed then, and I believe now, that 
this was right direction us to travel and 
that we should continue to pursue this 
path. With experience we may no doubt 
make changes here and there and advance 
further in that direction, but I think that 
the major steps that we had taken last 
year have to continue." 

Sir, I wholeheartedly endorse what the 
Prime Minister has said, but from 
experience it appears that, without 
affecting the revenues, we might give 
some relief to the people who are m need 
of some relief. For example there is this 
excise duty on cotton cloth.. This was 
aimed at two objectives, when this, 
additional excise duty was levied in 
September, 1956. The first was to mop up 
the extra profits and the second was to 
inhibit the consumption of cloth so as to 
allow more export of cloth. These two 
objectives have been achieved and that is 
well and good. But the industry came to 
difficulties and then there was a great 
deal of agitation from the textile industry. 
So the Government were pleased to remit 
this additional excise duty of 6 pies 

per yard on mediums and at that time it 
was announced that that relief will remain 
in force only up to 31st March, 1958. But 
I think there ought to be a clear 
declaration that that policy will continue 
for at least one year, that is to say, for the 
financial year. In the Explanatory 
Memorandum also it is already stated that 
the estimates take into account the whole 
year's effect, for it is stated here: 

"The estimates take into account whole 
year's effect of the increases in duty 
imposed in May 1957 on sugar, tobacco, 
matches, motor spirit, cement, steel 
ingots, diesel oil, vegetable oils, paper, 
etc. partly counter-balanced by the full 
year's effect of the relief given this year 
in duties on medium cloth." 

So they have taken into account the 
reduced income from this duty on 
medium cloth. But they have not made 
any announcement. I think if they make 
an announcement, that will be better.. 
The intention is already there, because 
they have provided for this half an anna 
relief in the Budget Estimate. If they 
make such an announcement also, then 
there will be a stabilising effect and the 
relief given will be more appreciated. 

There is then another thing to which I 
would like to refer and that is about this 
compulsory deposit scheme. When this 
was introduced last year, it was thought 
that they will get through it a sum of Rs. 
30 crores. The Explanatory 
Memorandum says under the head 
Deposits under Income-Tax Act: 

"The gross deposits from companies 
under sub-section (2B) of section 10 of 
Income-Tax Acf, 1922 are now estimated 
at Rs. 4 crores as compared with Rs. 30 
crores in the original Budget. Next year's 
esti" mates include Rs. 10 crores as 
deposits and Rs. 3 crores as with-drawls." 

This scheme, really speaking, has been 
very much modified and they are now 
taking the compulsory deposits from the 
current profits.     When 
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[Shri M. C. Shah.] they got only a sum of 
Rs,, 4 crores, why keep that irritant? 
There has been a good deal of agitation. 
As a matter of fact, this is not part of the 
revenues. The only idea or motive was 
that this surplus money with the 
companies may not be ploughed into 
undesirable channels or into channels 
which were not within the Second Year 
Plan. But when only Rs. 4 crores is the 
income, I believe the time has come when 
we should consider whether this 
compulsory deposit should not be 
withdrawn. After all, by that we are not 
going to lose a single farthing of revenue. 
Therefore, I would request the 
Government to consider this aspect. There 
will be no adverse effect on the revenue. 
When you budgeted for a deposit of Rs. 
30 crores, you could hardly get Rs. 4 
crores. This year Rs.. 10 crores are 
expected, but I am afraid they will get 
only Rs. 4 or Rs. 5 crores. 

MR. CHAIRMAN: All right. Third point? 

SHRI M. C. SHAH: Only one point more, 
Sir, and that is about the bonus shares. 
The tax levied was 12J per cent. The 
Taxation Enquiry Commission did not 
recommend any tax. We thought when 
they are just capitalising, then naturally 
when we are going to levy a super-tax on 
dividends, this capitalisation might got 
some benefit. Therefore, it was thought 
proper then to have it at 12£ per cent, that 
is to say, 2 annas in the rupee and that 
was thought sufficient. Last year it was 
raised to 30 per cent. I do not know the 
figures, because in the explanatory 
Memorandum they have not given any 
figures, perhaps they have not yet been 
worked out, because the tax was levied 
only in May last. Therefore, I am sure 
that there also the income would not be 
much, perhaps only a few lakhs. I don't 
know and I would stand corrected, if in 
reply I am told that this brings in a few 
crores, and in that case I will never say 
that it ought to be removed. But nobody 
can give 30 per cent, in order to give 

bonus shares and that fact can be verified 
from the Company Law Administration to 
see whether there are applications made,. 
So if there is only negligible effect on the 
revenue, I think it may be kept at the 
original rate of 12| per cent, or 2 annas in 
the rupee. 
Sir, these are the few suggestions that I 
am emboldened to make in all humility, 
because the Prime Minister said that from 
experience we can make some changes 
here and there. These suggestions only 
mean changes which would not involve 
revenue to any extent. With regard to the 
excise duty on medium cloth, that declara-
tion should be there. Secondly about 
compulsory deposits, since no revenue is 
involved, my suggestion may be accepted. 
Therefore, I appeal to Government to 
consider all these suggestions on their 
merit and if they find that they are 
suggestions worth accepting, I hope then 
they will be accepted. 

[MR. DEPUTY CHAIRMAN in the Chair.] 
SHRI LALCHAND HIRACHAND 
DOSHI (Mysore): Mr. Deputy Chair 
man, my first reaction after seeing the 
Budget was one of great disappoint 
ment. We had the previous Budget 
in which the Government had levied a 
large number of taxes, direct and 
indirect ones, through which they got 
more than Rs. 150 crores from the 
public. On the top of that, in this 
Budget, instead of giving relief which 
the public was anticipating in diffe 
rent ways, they have brought forward 
additional taxes, partly direct and 
partly indirect ones. The direct taxa 
tion you have in the form of the Gift 
Tax which we are told is meant to plug 
certain loopholes in the taxation 
structure which the ex-Finance Minis 
ter had introduced in his taxation 
system. I do not know whether this 
is going to stop all the loopholes, 
because, I feel whenever you put a 
new sort of a restriction on an 
unwilling     mind,      you give     a 
chance     to     that     unwilling     mind 
to     work devil     and create 
new loopholes.   The taxation system, 
unfortunately,  has  become so  heavy 



 

on the public purse that everybody is 
trying to evade taxes. Of course, one class 
accuses another class of evasion of taxes. 
But if you really go and investigate the 
thing, you find that .almost every class in 
our community is trying to evade taxation 

-AN HON. MEMBER:  The capitalists. 

SHRI LALCHAND HIRACHAND 
DOSHI: Some people say that the 
'capitalist class evades it. Of course, that 
one class is the biggest target and it has 
been the biggest target. But I know that 
the professionals and for the matter of 
that, even politicians have been evading 
taxes. The only ■difference is that they 
are more vocal ior perhaps they have 
hidden them--selves from the public eye. 

But the fact is there that every section of 
the community under this heavy taxation 
system has been trying to evade taxes. 

SHRI P. N. SAPRU- (Uttar Pradesh): -
Not indirect taxes. 

SHRI SHEEL BHADRA YAJEE -(Bihar): 
Politicians have no money rat all; it is 
only the capitalists who "have money. 

SHRI LALCHAND HIRACHAND 
DOSHI: The capitalists' money is seen 
"whereas the politicians' money and the 
professionals' money is not seen and that 
is the only difference. He has whatever 
income he has and he is trying to avoid 
payment on that. Sir, -what is the cause? 
The cause is that in different ways, in the 
form of direct taxation as well as in the 
form of indirect taxation, the community 
has been made to bear a heavy burden of 
taxation as well as in the form of indirect 
taaxtion, the community has money, we 
are told, is to ■carry out the Plan. A very 
noble objective. The Plan is for increasing 
production and for creating more and 
•more of employment so that the standard 
of living of the people may go up. .A very 
good objective but unfortunately the 
incentive for saving which :is the basis of 
production    is    being 

retarded under this heavy taxation. We 
find this reflected in the capital flowing 
to industry on the one hand and capital 
flowing to Government in the form of 
small savings on the other. Why is it? 
There is a certain amount which the 
public can save out of the total income 
and you can get it either in the form of 
small savings or in ihe form of taxation 
which is, to some extent, a form of 
compulsory saving and it is not surprising 
that when you are getting money in this 
form of heavy taxation the savings should 
go down and that is being reflected in 
people contributing less and less in the 
form of savings. The industry is also 
getting less moaey for capital, Sir. 
What is the need for this particularly 
heavy taxation? We find that the Indian 
public have to pay as much as 77 per 
cent, of its income in the higher brackets. 
If it is unearned income, it is still more. 
How does it compare with the foreign 
countries? I was surprised to read some 
comparative figures.. Comparatively, 
India stands at the highest level so far as 
direct taxation is concerned. Let me read 
some of those figures. In income groups 
of a little over Rs. 60,000 India pays 40 • 
8 per cent, of its earned income while in 
U.K. which is considered to be one of the 
heavily taxed countries, it is 38 per cent., 
Australia 35 • 9 per cent, West Germany 
35:6 per cent., Canada 28-9 per cent., 
U.S.A 25" 1 per cent., and South Africa 
still less. There are only two countries 
which are paying higher taxes in this 
category. For £7,000 or Rs. 90,000, India 
is at the top, paying 49-9 per cent, of the 
income and, as the income goes still 
higher, the position becomes still worse. 
In the case of persons whose income is a 
lakh of rupees, he pays 53 per cent, as 
against 51:9 per cent, in the Netherlands, 
49" 6 per cent, in Sweden, a socialist 
country, 49'1 per cent, in U.K. Every 
country worth the name is paying much 
less, France coming to 24:6 per cent. This 
is the position of direct taxes. 
In the same way, Sir, various excise duties  
on  commodities  have  resulted 
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[Shri Lai Chand Hirachand Doshi.] in 
heavy taxation on the people and the 
consequent result is that the capacity for 
saving has steadily gone down. If one 
observes the recent trend in taxation, one 
finds that there is a growing trend in 
Westren countries to keep direct taxation 
lower because there are two aspects of 
this problem, one is that it reduces the 
incentive for saving and, secondly, it 
creates a sort of feeling in the mind of the 
taxpayer to evade taxation. Every person 
does realise that tax has to be paid but 
when such incidence of taxation becomes 
heavy, he unwittingly tries to avoid 
payment of taxes. To avoid this feeling, 
the Governments in Western countries are 
trying to reduce direct taxation. You find 
the same thing in Eastern European 
countries, particularly in Soviet Russia. 
What is the condition there? They have 
kept direct taxation at the lowest level. 
The highest taxation is not more than 12 
or 13 per cent. 

SHRI V. PRASAD RAO (Andhra 
Pradesh): What is the level of taxation in 
the U.S.S.R? 

SHRI LALCHAND HIRACHAND 
DOSHI: I am glad I have roused interest 
in the opposite side. 

SHRI BHUPESH GUPTA: Yes, you have. 

SHRI V. PRASAD RAO: You always 
rouse it. 

SHRI BHUPESH GUPTA: But the trouble 
is that in the Soviet Union there is no Mr. 
Doshi. 

SHRI LALCHAND HIRACHAND 
DOSHI: Yes, but there are people who 
earn more income than what Mr. Doshi 
does. Probably this is a fact which my 
friend has forgotten. 

SHRI BHUPESH GUPTA: I do not know 
what he earns. 

SHRI LALCHAND HIRACHAND DOSHI: 
Mr. Doshi does not earn anything like Rs.. 
40,000 a month but there sire people there 
who earn that much. 

SHRI     BHUPESH     GUPTA:    How 
much does he exactly earn? 

SHRI LALCHAND HIRACHAND' 
DOSHI: My hon. friends opposite will not 
deny the fact that there are people in the 
Sovipt Union who earn more than Rs. 
40,000 per month and. pay as little as 11 or 
12 per cent. in. direct taxes. It makes little 
difference whether you run an industry in. 
the private sector or whether you run the 
industry in the public sector as long as you 
are able to make as much and as handsome 
profits as Rs. 40,000' and more in a 
country like that. What is the objective, 
what is the lesson that the people, the 
Communists, learnt from, Karl Marx? 
They wanted equality and have they 
achieved that equality in this paradise of 
Karl Marx? 

PANDIT ALGU RAI SHASTRI (Uttar 
Pradesh): No, they have not. 

SHRI LALCHAND HIRACHAND' 
DOSHI:  Certainly they have not. 

DR. RADHA KUMUD MOOKERJI 
(Nominated): There is equality among the 
"have-nots". 

SHRI LALCHAND HIRACHAND DOSHI: 
The inequalities that you can come across 
in this so called paradise of Karl Marx are 
so great that before them the inequalities in 
this country become very small. But why? 
Having started with Communism in Russia 
why have they come to this realisation that 
direct taxes . . . 

SHRI SHEEL BHADRA YAJEE: In Russia 
there is no Communism; still there is only 
socialism. 

SHRI LALCHAND HIRACHAND DOSHI: 
I am surprised that my hon. friend over 
there is feeling shy of the word 
Communism. 

SHRI BHUPESH GUPTA: This is the result 
of capitalist expansion. 

SHRI AKBAR ALI KHAN:   (Andhra' 1   
Pradesh): He is influenced by you. 
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SHRI LALCHAND HIRACHAND , 
DOSHI: It is not for the sake of fun 
that they have now adopted these 
inequalities. They have realised by 
hard lessons that good incentives have 
to be given to the people who are 
working. Human    nature    being 
what it is, they have studied human 
nature and found that unless there are 
sufficient incentives for a man to work 
you don't get the good results which you 
expect of him.. I mean, this is the lesson 
which they learnt after their revolution, 
and they have reconciled themselves to 
the fact of having to give very high 
wages and salaries and scope for more 
income. (Time  bell rings.) 

It is only ten minutes, Sir. 

MR. DEPUTY CHAIRMAN: Fifteen 
minutes are over. 

SHRI AKBAR ALI KHAN: He is retiring, 
Sir; he may be given more time. 

MR. DEPUTY CHAIRMAN: So you take 
a little more time. 

SHRI AKBAR ALI KHAN: He represents 
one point of view. 

SHRI     LALCHAND     HIRACHAND 
DOSHI: What I am trying to state and 
convince my friends on the opposite side 
who have been making a fetish of heavy 
direct taxation   is   that   I   am quoting 
from their own bible and from facts 
pertaining to countries for which they  have  
such   enormous  love,   and saying that 
there also experience has taught them that 
too much direct taxation is the negation of 
incentives and negation of effort to work.   
For that reason, Sir, if we have to learn a 
lesson from history and from common 
practice, let us learn it before we do the 
damage   of   destroying   the  incentive 
which  is   so   very  important  in   our 
country which is yet an underdeveloped 
country and is still backward, and therefore   
we   need    much more incentive for our 
people who have had no opportunity of 
working, whether he is a small man or 
whether he is a big man, economically. 

Sir, the cost of living in this country has 
gone up in the last twelve or eighteen 
months. We have been told that the level 
of wholesale prices has shown a tendency 
to go down since August last. But it is not 
reflected in the cost of living. When it 
will be reflected in the cost of living it is 
difficult to know. But since the cost of 
living has not gone down and since the 
people have to pay heavy taxes, living has 
become more difficult, and therefore I 
would appeal to the Government to look 
into this question. Not only that, due to 
the lower purchasing power the purchases 
are going down, and consequently 
production is also going down. The case 
of the textile industry is obvious. We are 
told that some of the mills have closed 
down and the reason is mentioned that 
they are inefficient units. Well, they have 
managed . . . 
SHRI BHUPESH GUPTA:   Some of them 
are guilty of swindling. 

SHRI LALCHAND HIRACHAND' 
DOSHI: Some of them are inefficient and 
some of them are in the hands of . . . What 
did you say? 

SHRI BHUPESH GUPTA: I said some  of  
them  are  in   the  hands   of 
swindlers. 

SHRI     LALCHAND     HIRACHAND 
DOSHI:  Exactly.     Some of them are 
inefficient and some of them, according to 
my friend opposite, are in the hands   of   
swindlers.   I   do  not   deny that, there may 
be some people who are  swindlers.   But  
the  fact  is   that these units have been 
working for the last fifty years, and it is 
only now that they have had to close down, 
and you have  got  to  find  out whether  
these people who have been running these 
units for the last so many years have 
become swindlers in a minute.   Well, there     
is     a     clear     case     of     a textile        
mill      and      one        very notable    in 
history.     The      Government took over its 
management, and what happened?   Did the 
working of that mill improve under 
Government management?   No.     It has 
gone back to the same person again, and 
with- 
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Government's blessings perhaps.,   But 
the fact has to be borne in mind that 
these units which have been working 
for the last thirty, forty or fifty years 
are closing down with the consequent 
result that employment, for which we 
have got this Plan, is going      down. 
And that is not peculiar to the textile 
industry.   "We find the same result or 
the same tendency creeping in other 
industries    too,    and   if   we are not 
"watchful    enough,  we  will find that 
.many industrial units will be closing 
idown with the consequent result that 
vthere will  be increasing    unemploy- 
.ment.    (Time bell rings.)      You may 
'be   able   to   abuse   the  industrialists, 
Sbut that won't help you in  creating 
more  employment,   and  if  you  want 
more employment,  you have to find, 
you have to create conditions where- 
under there is more industrialisation, 
ithere is more employment and there is 
.more care taken of the industry and 
.of those who run the industry. 

(Time bell rings.) 

MR. DEPUTY CHAIRMAN: It is vtime. 

SHRI LALCHAND HIRACHAND 
iDOSHI:   All   right,   Sir.   Thank  you. 

MR. DEPUTY CHAIRMAN: Shri-imati 
Lakshmi Menon. 

SHRI BHUPESH GUPTA: I hope it ■will 
be an enlightening intervention. 

THE DEPUTY MINISTER OF 
.EXTERNAL AFFAIRS (SHRIMATI 
LAKSHMI MENON):   I will try to. 

Mr. Deputy Chairman, Sir, there .are only 
three points that I wish to enlighten on. 
One was raised by my distinguished 
colleague from Rajasthan when he 
expressed his inability to understand what 
we meant by non-alignment. It is rather 
surprising, Sir, ■that after listening to so 
many debates :in this House on India's 
foreign policy and so many replies by our 
Prime Minister clarifying India's stand and 
tthe policy of non-alignrnent,a Member j 

I of the House still finds it difficult tc 
understand what is meant by non-
alignment. From what he has said, 
according to him a policy of non-alignment 
means that if a country does not 
wholeheartedly support India's stand in 
international affairs, then our policy has 
failed. It is a kind of ethics which must be 
peculiar to the martial race in India, Sir, 
which divides the world into sheep and 
goats and accepts the principle that if a 
country or a person is not with us, that 
person or country must really be against 
us. Therefore, Sir, with your leave I will 
try to tell him that the policy of non-
alignment that India pursues in her foreign 
policy is not the same kind that Rajasthan 
has in view. All that we say is that it is our 
policy to be friendly. I am trying to make it 
clear to the martial representative from 
Rajasthan. All that we mean is that we 
pursue a policy of friendliness and 
friendship towards all the other countries 
whether they support our policies or not. 
Our policies are meant not to secure sup-
port for individual issues or generally for 
our foreign policy, but we believe that it is 
a correct thing for us to be friendly with all 
the other countries in the world and not 
pick up quarrels or engage in private 
vendetta. 

The second thing and a more serious point 
is the problem raised by our friend, Mr. 
Prasad Rao. Now, the Communists have 
their own idea as to foreign affairs and . . . 

SHRI BHUPESH GUPTA: So have you. 

SHRIMATI LAKSHMI MENON: SO have 
I?   Yes. 

SHRI BHUPESH GUPTA: Nothing wrong 
in it. 

SHRIMATI LAKSHMI MENON: They 
think that enything that is foreign should 
be discussed in the House. They have been 
very bold and categorical as they always 
are and they want the Government also to 
be categorical.       Every speech is a 
challege 
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to the Government: "Why does not 
Government of India come forward with 
a categorical statement? Why does it not 
interfere in the internal affairs of 
Indonesia according to what is known as 
the Bandung spirit? Sir, being a party 
which professes to be very well informed 
on international affairs, I would expect 
that the spokesman of that Party would, 
at least, know what is meant by the 
Bandung spirit. It does not mean that we 
should interfere in the internal affairs of 
other countries; nor does it mean that 
Members should rely on newspaper 
reports for what they regard as authentic 
information. 

SHRI BHUPESH GUPTA: Members 
spoke relying on Dr. Soekarno, President 
of the Indonesian Republic. 

MR. DEPUTY CHAIRMAN: Order, 
Order. 

SHRIMATI LAKSHMI MENON: Because 
a short notice question was disallowed, 
they thought that it was proper to raise it 
again in the House in the form of a 
speech on the Budget. Sir, we have also 
seen that newspaper report and I want to 
say categorically that the Indonesian 
Government . . . 

SHRI BHUPESH GUPTA: Sir, I would 
like, with your permission, to draw . . . 

SHRIMATI LAKSHMI MENON: I think 
the hon. Member should listen to me. I 
have listened for hours and hours to his 
speech without interrupting and now it is 
his duty to listen to me for at least five 
minutes. 

Sir, we have also seen Press reports that 
the Indonesian Government was 
approaching us for intervention with the 
Western Powers to prevent their 
interference in the present domestic crisis 
in Indonesia caused by the Sumatran 
revolt; but in fact no such approach has 
been made to us and it is not the policy of 
our Government to rush to the Press with 
statements either supporting or opposing 
or making any kind of comments about 
what happens in Indonesia or in any other 
country.      Sir,  a  recent  report has 

appeared in the 'Times of India' on the 
3rd March and it talks about an appeal 
made by the Foreign Minister, Subandrio 
at a Press Conference. 1 must enlighten 
the Opposition by saying that we have 
not received any official approach from 
the Indonesian Government and 
therefore the question does not arise at 
all. 

The second thing that he said was that 
the rebel leader has been invited by the 
Westren Powers to attend the SEATO 
Conference and that we should also come 
out with a statement or we must interfere 
or do something . . . 

SHRI BHUPESH GUPTA: Where is the 
question of interference? 

SHRIMATI LAKSHMI MENON: . . . to 
say that he should not be invited . . . 

SHRI BHUPESH GUPTA: We can 
protest  against  it. 

SHRIMATI LAKSHMI MENON: All right, 
protest. Now, we do not protest on the 
basis of mere newspaper reports. I think 
the Leader of the Opposition thinks very 
poorly of a Government if he expects it to 
act on newspaper reports or to lodge 
protests on international affairs on . . . 

SHRI BHUPESH GUPTA: Sir, we . . . 

SHRIMATI LAKSHMI MENON: Wait till 
I finish,, Now, I want to come to the last 
point and that is about the question of 
Indians in Burma. It is rather unfortunate 
that the hon. Member from Rajasthan 
should use adjectives which are not really 
proper when criticising the policies of a 
Government. He said that our Govern-
ment was without guts, without spine and 
therefore . . . 

SHRI JASWANT SINGH (Rajasthan) : 
That was not for Burma; not in 
connection with Burma. 

SHRIMATI LAKSHMI MENON: Does not 
matter; you used them in connection with 
our policies. 
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SHRI JASWANT SINGH: That of course 
I maintain. 

SHRIMATI LAKSHMI MENON: He has 
said that before also and the Prime 
Minister has said that such things should 
not be used. I am only repeating that 
warning. 

Now, the problem of Indian citizens 
either in Burma or in Ceylon or anywhere 
in the world is very much complicated by 
the fact that these people, although they 
have lived for generations in those 
countries, do not identify themselves with 
the people there nor do they seek their 
citizenship but they expect that they will 
be regarded as Indian nationals. When 
they are compelled to register themselves 
as citizens of those countries, they will 
not do that. They do not visit India nor 
have they any contacts with India. They 
always state some distant relations or 
some reason to come to India and then 
they claim Indian citizenship. Our 
citizenship laws are clearly defined; so 
are the citizenship laws of Burma clearly 
defined. When the time for registration of 
citizens came and our embassies made 
special appeal to the people there to 
register themselves as citizens they either 
did not want to do that or they wanted to 
bide their own time and the result was 
large numbers of people do not know 
what to do now. They have not got 
themselves registered but they have 
obtained what is called foreigners' 
registration certificates and having 
secured the foreigners' registration 
certificates, they come to us for regis-
tration as Indian citizens. Naturally 
certain enquiries will have to be made to 
find out whether they are really Indian 
citizens according to our Indian 
Citizenship laws and this naturally takes 
time. So the picture is not as Mr. Jaswant 
Singh has painted. They get themselves 
registered under the Burmese Foreigners 
Registration Act and then they come to us 
and we tell them, 'you cannot be regarded 
as Indian citizens because you are already 
registered under the Foreigners Regis-
tration Act.' It is not like that. We must 
try to investigate and find out in 

each case whether they are eligible for 
our citizenship and I am sure the hon. 
Member who has contributed so much to 
the Indian citizenship law in this country 
will know that people are not admitted as 
citizens just because they apply for it. 

He also referred to certain difficulties, 
about registration of Indians in Burma. 
Sir, according to the latest information 
available the total number of Indians 
granted Burmese citizenship till the 31st 
March is 6,246. The number of 
applications for naturalisation by our 
nationals in Burma total up to only 335 
up to the end of June 1956 of whom 42 
persons have been, granted naturalisation. 
No rejection has come to the notice of our 
Embassy in Burma. Of course, there are 
certaini delays. They are administrative 
delays and I think we cannot complain 
about administrative delays in other 
countries when such delays are common 
to all the Governments all over the world. 
Sir, the Government of Burma have gone 
even farther than, other Governments 
with a view to expediting matters. For 
instance, a new Ministry to deal with the 
issue of citizenship certificates was 
created by the Government of Burma in 
the middle of 1957 and now the present 
rate of disposal is about 300' to 400 a 
month. 

Then he referred to the high rates of fees 
charged by Burma for registration.. But 
this is not only for Indian citizens or 
Indian nationals who want to be 
registered as Burmese citizens but it is for 
all foreigners who want to get themselves 
registered. It is true that the rate of the fee 
has been raised from Rs. 20 to Rs. 100 
per annum and the fee for renewal of the 
foreigners registration certificate has also 
been raised from Rs. 25 to Rs. 50. I quite 
agree that this means a great hardship for 
our people in Burma but the«e fees are 
decided by the need for finance by the 
Burmese Government and there is little 
that we can do except to accept them. 

He also said something about remittance 
facilities.     The Burmese Gov- 
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•eminent have been very friendly towards 
us and therefore they should treat us in a 
better way or we should claim better 
rights for our nationals; that was the 
argument. I think it is not fair that we 
should exploit their friendship by making 
unnecessary -demands on that 
Government. Every time a case of 
hardship i$ brought to the notice of our 
Government, whether it is the case of 
groups or of individuals, every attempt is 
made by our Mission there as well as at 
the Ministerial level to find out whether, 
by persuasion and by bringing about 
"better understanding between the two 
Governments, the hardship can be 
mitigated.   And this is being done and 
there is no reason why any 1 p M.    
Member of this House whether 
on this side or on the Opposition should 
find fault with the Government of India or 
with the Government of Burma for the 
changes in their rules which are meant for 
their own advantage. Just as we have got 
very strict laws against the foreigners, so 
are the Government of Burma entitled to 
have their own laws against foreigners. 
These are some of the things that I 
wanted to say. 

MR. DEPUTY CHAIRMAN: ' Shrimati 
Sharda Bhargava. 

SHRI BHUPESH GUPTA: Sir, I would 
like to make   .   .   . 

MR. DEPUTY CHAIRMAN: No second 
speech., 

SHRI BHUPESH GUPTA: No .  .  . 

 

MR. DEPUTY CHAIRMAN: You cannot 
make another speech. Pass on the 
information to Mr. Narayanan Nair. 

SHRI BHUPESH GUPTA:  Sir . . . 

MR. DEPUTY CHAIRMAN: Shrimati 
Sharda Bhargava.    Order, order. 

SHRI BHUPESH GUPTA: You have 
deliberately misunderstood. Here is the 
bulletin from the Indonesian   .   .   . 

MR. DEPUTY CHAIRMAN: We are not 
concerned with any bulletins. Order, 
order..   Please sit down. 

SHRI BHUPESH GUPTA: On a personal 
clarification. The rules of procedure say 
that a Member can offer personal 
explanation   .   .   . 

MR. DEPUTY CHAIRMAN: Order, 
order. Shrimati Sharda Bhargava, please 
go on. Please sit down, Mr. Bhupesh 
Gupta.   She is speaking.. 

SHRI BHUPESH GUPTA: I ask on a 
point of order.      .   .   . 

MR. DEPUTY CHAIRMAN: No point of 
order   .    .    . 

SHRI BHUPESH GUPTA: Under which 
rule you are not allowing . . . 

MR. DEPUTY CHAIRMAN: There is no 
point of order. I have called on the next 
speaker.   Please sit down. 

SHRI      BHUPESH      GUPTA: I 
know   .   .   . 
(Interruptions) 
MR. DEPUTY CHAIRMAN: Order, 
order. 

SHRI BHUPESH GUPTA: Under the 
rules have I or have I not got the right? 

MR. DEPUTY CHAIRMAN: No. There 
cannot be a particular   .   .   . 

SHRI BHUPESH GUPTA: I request, it be 
recorded that I raised a point of order 
which was not allowed. 

MR. DEPUTY CHAIRMAN: What is 
your point of order? 

SHRI BHUPESH GUPTA: You have not 
heard. I protest against it. The point of 
order you did not allow. I give notice that 
the matter should be raised before the 
Privileges Committee. 

MR. DEPUTY CHAIRMAN: You have 
not raised the point of order You did not 
raise it. 



2617 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 2618 

 



26l9 Budget (General), 1958-59— [ 11 MARCH 1958 ] General Discussion 2620 

 



2621 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 2622 

 



2623     Budget (General), 1958-59—  [ 11 MARCH 1958 ]   General Discussion   2924 

 



26zsBudget (General), 1958-59— [ RAJYA SABHA ]   General Discussion2626 

 

SHRI J. H. JOSHI (Bombay): Mr. Deputy 
Chairman, I welcome the proposals of the 
Budget placed before this House by the 
hon. Finance Minister. It has been stated, 
and rightly so, that this is a pedestrian 
Budget in the sense that it makes no ,?reat 
changes in the previous one. Now, Sir, 
because I have only a short time before 
me I shall offer a few remarks on 
Defence. 

The expenditure on defence in the year 
1956-57 was Rs. 212 crores, in 1957-58 it 
was Rs. 282 crores, and the Budget 
estimate for defence before us for 1958-
59 is Rs. 291 crores. The capital outlay 
for 1956-57 was Rs. 19 crores and for 
1957-58 it was Rs. 25 crores. In the 
present Budget before us it stands at Rs. 
27 crores. Now, Sir, we can see from 
these figures that there was a steep rise in 
the year 1957-58. The reasons given for 
that are that there w.as so much military 
aid given by the U.S.A. to Pakistan and 
also there was a sudden increase on 
account of the replacement in the Air 
Force and in the Army in particular. Now 
we know that in our democratic States 
this sort of replacement is very essential 
because of the changes in    the military 
thinking as 

well as the advance in scientific and 
technical matter. Sir, we know that we 
have to import a large number of articles 
for arms and ammunition,, and after a 
certain period some of them become 
useless or obsolete. In countries which 
are manufacturing these types of arms 
and ammunition they can make use of 
those articles which go obsolete or 
useless, but in our country, where we-
have to import all these materials, these 
articles now lie as if they were in a 
museum. We have to keep space for them 
and maintain a large army of persons to 
keep a watch over them. We have some 
Sherman tanks, then there are-some 
bombers like the Liberator bombers, 
some Spitfires or Vampire Fighters. 
When all these go obsolete^, we have to 
keep them away without any use. Now, 
Sir, this is a matter in which our condition 
is like a candle burning at both ends. We 
cannot manufacture them so that we can 
give employment to the labour, nor cant 
we be self-sufficient in the manufacture 
of these arms and ammunition. So that is 
a situation which is a rather embarrassing. 
But circumstanced as we are, and since it 
a matter of self-existence also, we have to 
do all these things and incur all this 
expenditure. But, Sir, there is a limit to 
the capacity of the people to pay towards 
this expenditure or pay their taxes. Any-
way, Sir, the Defence Department is a 
privileged department of our State and 
whatever demands are made, the general 
practice is that they are sanctioned by 
Parliament or by the State. But, Sir, there 
must be some ways and we should find 
out those ways as to how best to meet 
with this financial situation. The first 
thing is that wa should increase the pace 
of our production in the defence factories, 
and the second thing is that as far as 
possible, we should effect economy. 
Now, Sir, so far as the defence factories 
are concerned, I feel that they are not 
working on business lines. They are just 
like concerns the object of which is to 
give out doles to the needy people. I think 
we should  make     improvements   in   
the 
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running of these factories. Then, Sir, so 
far as the labour is concerned, it is 
essential that we should inculcate in them 
a spirit and a sense that they also are the 
various components of the strong arm of 
this country, Now I have come to know 
that in these defence factories also there 
have been strikes. In 1953-54 there were 
25 strikes, in 1954-55 there were 10 
strikes, and in 1955-56 there were 32 
strikes, and the man hours lost were 
7,65,564 in 1953 and 45,579 in 1956. 
Now, Sir, the strikes or the loss of man 
hours may do in any other factories, but 
certainly not in the defence factories. It is 
a serious thing and the department should 
see that no such thing happens. 

Now, Sir, with regard to the question of 
economy, there may be a hundred things 
in which economy may be effected. But 
what has come to my notice is that 
hundreds and thousands of vehicles, big 
and small, are lying in the open, without 
any cover, exposed to the excessive heat, 
rainfall and dust or dust-storms. The 
tyres, the tubes and the machinery are all 
rusted and we know that these articles 
have not as yet been able to be manu-
factured' in our country, and all those 
vehicles become useless in a short time. 
Sir, notwithstanding the Rs. 300 crores 
which we spend for our defence budget, 
it is rather pitiable that we are not able to 
provide sheds or any cover for such 
valuable vehicles, and every year we 
have to import these vehicles from 
abroad. Now this is one instance in 
which, as I stated, with an expenditure of 
a few lakhs of rupees we can salvage all 
this great loss that is being done. 

Now, Sir, next I come to education. It is 
in direct contrast to Defence about which 
I made some mention.   It is a State 
subject and the . . . 

MR. DEPUTY CHAIRMAN: You have 
Just two minutes, Mr.    Joshi. 

SHRI J. H. JOSHI: I shall thank you if 
you add just three minutes and give me 
five minutes. 

MR. DEPUTY CHAIRMAN: Then I am 
adjouring the House. You can continue 
afterwards. We will meet again at 2 0'°lock. 
The House now stands adjourned till 2 
O'clock. 

The House then adjourned for lunch at half 
past one of the clock. 

The House reassembled after lunch at two 
of the clock MR. DEPUTY CHAIRMAN in the 
Chair. 

SHRI J. H. JOSHI: Mr. Deputy Chairman, 
Sir, I was saying! that Education is a State 
subject. The Budget estimates for the year 
1958-59 have placed it at Rs. 29,63,20,000, 
while last year it was Rs. 24,14,00,000. 
Much of this amount is spent on ' 
scholarships and also for maintaining : the 
universities under the Central Government. 
There is a general feeling that there is a 
great decline in the standard of university 
education. We have been told, and it is 
quite true, that the country requires unity— 
emotional unity, political unity and social 
unity—but these colleges and universities 
come under the State Governments, and 
State control. So long as this is so, I am of 
the opinion that this unity cannot be 
achieved in a short time. The colleges run 
by the State Governments are over-
crowded. There is no ratio between the 
teacher or the lecturer and the number of 
students, and the standard of teaching and 
examination is declining. Here are students 
full of energy. We have here the Ministry 
of Irrigation and Power and we are 
controlling floods; we are harnessing the 
big rivers and are irrigating thousands and 
lakhs of acres of land. But the energy that 
we find in the students unless it is properly 
directed, will turn out to be more violent 
and more devastating than the floods of the 
Kosi or the Brahmaputra. But if well-cana-
lised, it will irrigate the soil of the culture 
of this land and the prosperity of this 
country. I feel, therefore, that university 
education should fall under the Central 
Government, or in the alterna- 
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set up representing all these universities, 
of a federal nature, to keep uniformity in 
matters of education, examinations and 
books. 

SHRI R. P. TAMTA (Uttar Pradesh): Sir, I 
welcome this Budget because this is a 
Budget after many years wherein there is 
no proposal for fresh taxation, which 
would affect the common man. The 
common man these days is facing 
hardship and is leading a miserable life 
because the cost of living has gone up 
very high, and moreover there are so 
many taxes, direct and indirect, which he 
is finding it hard to pay. Sir, when we 
look at the general economic condition of 
our country, we find it far from satis-
factory. We see that our foreign exchange 
resources and reserves have dwindled 
down. Last year our Finance Minister had 
to go virtually with a begging bowl round 
the world. It is true that mainly due to his 
efforts foreign aid to the tune of Rs. 325 
crores we are hoping to get in the near 
future. But my feeling is that tc beg and 
borrow is. not a desirable tring especially 
for a country which has got self-respect, 
and for a self-respecting nation like that 
of ours, I think, we should try to avoid 
borrowing from other countries. It is true 
and it might be said that the aid that we 
are getting is without any strings attached 
to it, but when the time comes for the 
repayment, if you are not able to repay 
the amount that you are borrowing in 
time, it would place the country in an 
awkward position. So, I hope that the 
money which the Government is going to 
receive from other countries would be 
spent on such projects from which returns 
might be sure and we might be able to 
repay back the loans, within stipulated 
time, that we are getting now from other 
countries. In this connection, I would like 
to place one suggestion before the 
Government, and that is this, the 
Government should consider the question 
of nationalising all the gold in the 
country. My feeling is that there is 
enormous gold 

in the country, but the peole are shy and 
not willing to give it to the Government, 
because .they fear that Government might 
confiscate it. 

SHRI KAILASH BIHARI LALL (Bihar):   
What about ornaments? 

SHRI R. P. TAMTA: Government should 
fix a limit of say 100 tolas or 50 tolas for 
ornaments that may be left with the 
individual, and above that limit all people 
should be asked to deposit their gold with 
the Government, and the Government 
should in lieu thereof issue redeemable 
bonds, interest-bearing bonds, income-tax 
and wealth-tax free, so that those who 
have gold and jewellery with them might 
invest it with the Government and in 
return they may also be able to get a 
regular income by way of interest. In this 
way, if the Government nationalises all 
the gold in the country, they might be 
able to get sufficient gold and it may not 
be necessary for them to borrow from 
other countries. 

Sir, in the Budget speech of the .Finance 
Minister towards the end I find a sentence 
in which the calls for unity and co-
operation from all. This is what he says: 

"How can we and others raise ourselves 
above fear and hatred and the petty 
conflicts that are so out of place in the 
new world that is taking shape? How can 
we in India function with courage and 
unity and grasp with strong hands and 
stout hearts at this future? It has been 
given to us of this generation to face 
mighty problems and to achieve great 
results. We can only serve our own 
people or the world if we hold to our 
ideals and live up to them. 

This budget statement is a minor event in 
our march forward. We have to look at it 
in the perspective of what we have to do 
and what we have to achieve. Above all, 
we have to realise that our success 
depends on ourselves and not on others, 
on our  own  strength  and wisdom,  on 
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our unity and co-operation and on the 
spirit of our people whom we are 
privileged to serve." 

These, Sir, are golden words contained in 
the Budget Speech. The Prime Minister 
has rightly called for unity in the country 
and for the cooperation of all the people. 
My feeling is that it is rather unfortunate 
that in our country—if you look at our 
past history—we find that the people of 
this country have not been able to stand 
united together and work together. We 
also find that even before a common foe, 
our Hindu rulers of the past were not able 
to unite together and repel aggression and 
as a result of that, our country was sub-
jugated and it came under the bondage of 
foreign rulers, and that lasted for 
centuries. Today, after attainment of our 
independence, we find that disruptive 
forces are again raising their heads. In 
some places we find agitation for 
language, in some other places we find 
the feeling of casteism, of provincialism 
and of communalism. This is a great 
obstacle in the way of the unity of our 
country. My feeling is that as long as the 
caste system remains in this country, it 
will be very difficult for the people of 
this country to unite together as one man. 
So the greatest need of the country is the 
consolidation of the people so that all of 
us may realise that we are one nation, one 
people and that we have to work together. 
For this I would suggest that the 
Government should take all such steps as 
would make it possible to do away with 
casteism, provincialism and commun-
alism. For this my suggestion to the 
Government would be to ask all Gov-
ernment servants in the various services 
to make a solemn affirmation on oath that 
they will not observe casteism, 
provincialism or communalism in the 
discharge of their duties. Those found 
guilty of this should be dealt with rather 
severely. 

Another suggestion is that in all in-
stitutions, government records, edu-
cational institutions, colleges and so on, 
the Government should    prohibit 

the use of the 'caste' name before the 
name of the person. They should also ban 
all institutions of a communal nature. 
Also I feel the Government should give 
preference in government services to 
those who go in for inter-caste marriages. 
Recently I read an article written by a 
well known social reformer Shri Sant 
Ram the founder of the Jat Pat Todak 
Mandal in the weekly "Samata" published 
from Almora, where he says:— 
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[Shri R. P. Tamta.] Above all, I would 
submit two things. The first is about the 
backward people of this country, I mean 
the Scheduled Castes who constitute five 
and a half crores of the population of this 
country. Their condition is still far from 
satisfactory. It is true that untouch-ability 
has been abolished by the Constitution, 
but if you read through the Report of the 
Commissioner for Scheduled Castes and 
the Scheduled Tribes, you will find that 
he gives many instances to show that 
though untouchability has been abolished 
by the Constitution, this practice is found 
still in some parts of the land in some 
form or other. Some days back there was 
a Resolution discussed in this House to 
the effect that the period of reservation of 
ten years which is there should be 
extended to 20 years so that the members 
of the Scheduled Castes and the 
Scheduled Tribes might be able to enter 
the legislatures in their proper numbers. 
But my own feeling is that this 
reservation is actually an obstacle in the 
way of the Members of the Scheduled 
Castes and the Scheduled Tribes being 
able to stand on their own legs. This 
reservation actually prevents them, from 
doing so. They have to depend on the 
mercy of others. My suggestion in this 
connection is that we should give these 
people the opportunity to contest the 
general elections and if as a result of that 
general election they are not returned in 
sufficient numbers then we should amend 
the Constitution in articles 331 and 333 
in some suitable manner so that we may 
have a provision to the effect that in case 
the Scheduled Castes and the Scheduled 
Tribes members are not returned to the 
legislatures in sufficient numbers, then 
the President will have the power to 
nominate such numbers of them as he 
thinks fit so that they get proper 
representation in Legislature. 

(Time bell rings.) 

This is one of my suggestions. My 
submission is that the economic con-
dition of these Scheduled Castes and the 
Scheduled Tribes should be improved 
and everything possible shcrnld 

be done to better their economic 
condition. Unless their economic 
condition is bettered, they will not be 
able to compete with others and be able 
to march forward side by side with 
others, and untouchability also will not 
go. 

May I have another three or four 
minutes? 

MR. DEPUTY CHAIRMAN: Your time 
is up. 

SHRI R. P. TAMTA: I am sorry, Sir, I was 
not given an opportunity to speak last 
time and this time also I am told my time 
is up. This is strange. 

MR. DEPUTY CHAIRMAN: You have 
already taken fifteen minutes. 

SHRI R. P. TAMTA: Then 1 will only say 
just one word more. I feel, Sir, that at 
least there should be free education for 
the scheduled castes and the scheduled 
tribes for a period of ten years in all 
stages throughout the country. 

Lastly, Sir, I have one suggestion with 
regard to the hill districts of Kumaon. 
There are good many mineral resources; 
there is copper, lead, graphite, etc. These 
are found there but nothing has been 
done to tap these resources. Something 
should be done to tap these mineral 
resources which are there. Lack of 
communication is one obstacle but we 
may have ropeways there. For the better-
ment of the people there, I think, 
something should be done to encourage 
the tourist traffic also. 

SHRI S. C. DEB (Assam): Mr. Deputy 
Chairman. I rise to support the Budget 
proposals. It is under changed 
circumstances that our Prime Minister 
presented the Budget this year. In his 
statement, he very ably presented the 
state of affairs in the country. It is a great 
concern for all of us as to how we will 
meet the economic situation in the 
country and how we will fulfil the 
responsibilities 
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so far as the Second Five Year Plan 
Programme is concerned. Because, on that 
hinges the economic situation of in. 
country. Though Government has been 
eying to tide over the difficulties it has not 
still been able to ease the situation even 
when we have got aid from friendly 
foreign countries. A crisis has been 
persisting during the year 1956-57 when 
the balance of payments position took a 
reverse turn and till the quarter, July-
September, 1957, the position had not 
improved. There is clear admission that in 
that period there was a substantial 
increase in imports. Of course, after that 
period, the import policy has been 
tightened iso far as consumer goods are 
concerned but there is the danger of 
deficit financing and economists are 
offering continuous warning against this 
deficit financing and they assert that our 
Second Five Year Plan programme is too 
ambitious and howsoever the Government 
could guard against this ■deficit 
financing, inflation is bound to come. As 
for myself, I do not subscribe to this view 
and we must face ■facts boldly and 
without basically minimising the 
development pro-■gramme we should go 
ahead with determination and courage. In 
any 'case, we may accept the criticism in 
its true light and take all precautionary 
measures against deficit financing. We 
appreciate the offer of financial aid from 
all the friendly countries, for our 
development programme and I am one 
with the policy -that we shall entertain all 
such offers from whatever quarter they 
come having no string in such offers. 
However, Sir, it is a good sign that in 
recent times the economic situation is 
getting eased and the price index has been 
round about 105 which is a reflection of 
the improved supply position. Though 
industrial production has continued to 
expand, the rate of expansion is not 
encouraging; when -we had tightened the 
import policy regarding consumer goods, 
industrial production must reach up to a 
certain level and we should take more 
posi--tive steps so ihat our export market 
would expand and we could achieve a 
surplus balance of payments. 

For the economic stabilisation of the 
country, I would like to suggest that we 
must take concrete measures so that 
small-scale industries could be developed 
throughout the length and breadth of the 
country, more so in the undeveloped parts 
of the country. Though Government has 
taken some positive measures for the en-
couragement of small industries, they are 
not enough; further drive has to be given 
and further steps are to be organised to 
create initiative in the minds of the 
people. Public opinion should be roused 
and mobilised in that behalf and a 
favourable atmosphere has to be created 
to enthuse people in that direction. 

Now, Sir, I would like to come to some 
of the problems, for example, the refugee 
problem in Assam, particularly in the 
district of Cachar from where I come. 
The problem there cannot be solved 
within the period of the Second Five 
Year Plan unless Governments, both in 
the Centres and in the State, are serious 
about solving that problem. I am going to 
give an illustration in that behalf. I had 
been to my place in connection with a 
by-election. I bad been to the Sale-bari 
refugee colony and the Panch-gram 
refugee colony. I must say that this is the 
first time I have come across the actual 
position in the Salebari refugee colony. 
During the six years that I have been in 
Parliament, nobody, not even any 
member of that colony, had drawn my 
attention to the actual conditions there, 
the conditions under which the refugees 
there are living. The place is situated just 
by the side of the Badarpur Railway 
Colony and unless one visits the place, it 
is impossible to imagine the pitiable 
conditions under which these refugees 
live there. The whole area is a slum area; 
the whole thing is so unhygenic and 
unplanned that it may safely be called 
hell. Water supply is lacking; the sites of 
the latrines are horrible. Almost the same 
is the case with the Panchgram refugee 
colony which is situated on a hillock.    
There   is    no proper water 
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[Shri S. C. Deb.] supply. So, my 
suggestion is that unless Government 
improves the condition of the refugees 
who are spread over in different parts 
there, the situation would not improve. 
Sir, our Chief Minister, Shri B. P. 
Chaliha, who was not a Member when he 
was elected as Chief Minister, sought 
election from that area and when the 
result of the election was out he made a 
categorical statement that the condition 
of the refugees there has yet to be 
improved and that unless the problem 
was properly solved, conditions will 
deteriorate. 

Now, Sir, I come to another part of that 
question. When we ask question in this 
House or in the other House, the Minister 
in charge always' says that money is 
given to the States according to the Plan, 
according to the Schemes, but I cannot 
understand the position. Unless our 
Rehabilitation Ministry takes full 
responsibility about what is being done 
there, the situation cannot be improved. 
So it is a serious point and a serious view 
of the matter has to be taken and that has 
to be taken with a breadth of vision and 
with a plan so that the refugee problem, 
wherever it is, should be solved properly 
and within the Second Five Year Plan 
period. 

Now I come to another question, of 
transport facilities to be offered for 
movement of goods and even of daily 
necessities from and to the Union 
Territory of Tripura. In the first week of 
January, Sir, I had been to Agartala. There 
the economic situation is deteriorating and 
the trading community there who deals in 
daily necessities finds it very difficult to 
maintain the business connection via East 
Pakistan. The merchants there are helpless 
in the hands of the railway administration 
in East Pakistan. No effort on the part of 
the Central Government can improve the 
transport facility via East Pakistan, and 
the administrative set up there in Tripura 
also is not to people's liking. So it is very 
necessary first to devise ways and means 
of having 

transport facilities both by rail and road 
to Agartala via Assam. First-class road 
transport system and railway connection 
up to Agartala are to be created soon to 
combat the transport difficulty of 
Tripura. Such is also the case with 
Manipur. Both these areas require an 
effective communication system to be 
provided to improve the condition in 
those places. 

Now I come to the question of inland 
water transport. There is a great demand 
to develop inland water transport all over 
the country. That way I am much 
concerned about the development of water 
transport between the Ganga and the 
Brahmputra. I like to know whether any 
survey has been undertaken by our 
Government in order to create such 
connection and if so, may I know what is 
the result of that investigation? To ease 
the transport bottleneck in the eastern 
parts of the country such a programme of 
development is absolutely necessary. 
Unless special steps are taken in that 
direction, that isr to develop railway, road 
and water transport facilities in the eastern 
parts of the country, the transport 
difficulty will be there and the situation 
will not be improved. 

(Time bell rings.) 

Sir, I acknowledge that Government has 
created a separate Railway zone in the 
eastern part of the country but unless some 
plan is devised to improve the transport 
facility in that corner of the country, the 
situation will go from bad to worse, and I 
like to draw the special attention of the 
Government to see that the transport 
bottleneck in Assam is removed as soon as 
possible because we are also faced with 
some border and other difficulties, and 
that also requires proper attention on the 
part of the Government to improve the 
transport facilities in that part of the 
country. 
Thank you, Sir. 

SHRI PERATH NARAYANAN NAIR 
(Kerala): Mr. Deputy Chairman, Sir, I just  
want to  touch on one     point 
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which, I feel, has an important bearing on 
development of democracy  in this 
country.   I   refer to   the relationship 
which exists or ought to    exist between 
the Centre and the    States and as between 
the States. Now, Sir, this is a broad issue 
and most obviously I cannot go into in 
detail over the various aspects of this issue 
and I shall not do so.   I want to make it 
clear that it is not my case that there is  any 
general embitterment of    relations 
between the   States   and   the Centre or 
between the States.    It    is not so;  it  does 
not exist over     any wide sphere; I grant 
that.    But there are  unmistakable  trends  
in  evidence which we in this House would 
do well to take  note of.     To  illustrate     
my point, Sir, I would just refer to    the 
feelings  that have been  aroused     in wide 
sections of the people in Kerala over the 
attitude of the Central Government to the 
Education Bill sponsored by that State.    
Now, Sir, I am not   going   into      the     
constitutional aspects of the issue.   We are 
told that the Government have decided or 
are about to decide to advise the President 
to refer the Bill to the Supreme Court.   As 
I said, just at the moment I am not going 
into the constitutional aspects of it.   But 
our Prime Minister had occasion to make a 
statement in respect of this Bill, a public 
statement which,  I  must  say,  vast  
sections  of the people in Kerala have not 
found satisfying, or even    correct for    
that matter.     Now the     Prime     
Minister said,   Sir,   that   the   
Government      of India are advising the 
President    to refer this Bill to the 
Supreme Court so that unnecessary 
litigation may be avoided in future.   Now 
that is a very desirable objective.    But I 
ask, "Is it possible  that  that desirable 
objective can be  reached  through    this  
procedure?"   For aught I know the 
advisory opinion which the Supreme Court 
may give can have no binding or manda-
tory  effect.    For aught I know    the 
advisory  opinion which the  Supreme 
Court may give will not have the force of a 
judgment, and that may not act as a bar for 
any citizen of India    to again approach the 
Court and  get a judgment on that issue? 

Now, Sir, over three thousand Bills have 
been passed by the various State 
Legislatures and Parliament, and    in 
respect of no such Bill the Government of 
India thought it necessary to advise the 
President to have recourse to this thing.    
Now when the Prime Minister says that the 
desirable     objective of avoiding    future    
litigation    can     bo achieved through this 
procedure,    the people in Kerala are at a 
loss to understand that, and I    would 
entreat the Prime Minister to throw some    
more light  on  that  aspect    of the  matter. 
And again, Sir, the people of Kerala find 
that under the Directive Principles of the 
Constitution which throw    the 
responsibility on States for universal free  
primary  education,   under  those Directive 
Principles, in two districts in Andhra 
Pradesh, the schools including private 
schools have been taken over by the 
Government.    Necessary legislation has 
been enacted and the President has    given 
his   assent to   that. Again, Sir, in Assam 
also, to be more exact, in the Naga areas, 
there also, so far as my information goes, 
private schools have been taken over by the 
State  Government.    And     again  the 
necessary legislation was assented to. Now  
there  is  naturally  a  feeling  in Kerala 
whether this is some politically 
discriminatory attitude which is being 
shown to  this particular piece of its 
legislation.    As I made it quite clear in the 
very beginning I am not suggesting that 
thefe is this discriminatory attitude in all 
cases and over a vast sphere.   In regard to 
this because they find that in Andhra and in 
other States the State Governments are 
enabled to take over private institutions and 
the constitutional and legal issues are not 
raised,   they  feel  that  there   is   some sort    
of    a    political    discrimination against 
them. 

Again there is one material point. The 
provisions in this Kerala Bill enable the 
Government to make direct payment to the 
teachers; that is one change  which  is  
being  sought  to  be 
I made through the provisions of this Bill. 
Again I find in Madras, for example,  this  
direct payment  to the 
I   teachers through the Headmaster and' 
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[Shri Perath Narayanan Nair.] not   through   
the   Manager   has   been accomplished  
by   an   executive   order and in their case 
no constitutional or legal issues were 
raised.   So the people in Kerala are at a 
loss to know why this sort of attitude is 
being adopted towards them.    Sir, it is 
quite necessary  that in  regard  to these     
issues there  should be  proper     
relationship existing between the Centre 
and  the States and if my information is 
correct ithis Bill in the draft   form was 
referred to the Government of India in the 
various departments and my information is 
that all the various suggestions ■which 
they gave were accepted    and "embodied   
in the   Bill.   Not that   the State 
Government was under any obligation to 
consult the Centre except on 'the question 
of compensation on which sunder the 
Constitution they are oound to consult the 
Union Government; but they did consult   
the   Union Government so that the passing 
of this legislation might be smooth.   They 
took the precaution;     they     took     this     
wise Tecourse of    approaching    the 
Union ■Government,   and   the   State   
Government having embodied all the 
suggestions that were put forward I do not 
see   any   reason   why   this   particular 
attitude  should     be  shown.    Sir,   on 
these points feelings have been aroused in 
Kerala and if such feelings continue to 
spread not only in this but in other fields 
also, then the question of the autonomy  of 
the  States  and the proper relationship 
between the States and the Centre are all 
involved and that is the reason why I    take    
this •opportunity to draw the attention of 
the Government to this feeling which iis 
there in Kerala. 

In regard to this question of inter-State 
relationship, again certain other things are 
in evidence. Of course, I do not want to 
go into this food problem which is a 
pivotal thing in the scheme of our Budget 
and in the scheme of our Plan. All the 
various aspects have been gone into 'n the 
course of the debate here. Now, there is 
this zonal arrangement for distribution of 
rice. It is a difficult thing to ^0 into this 
problem which has a bear- 

ing on    inter-State relationships    but the 
fact is that of the four State Governments  
which  are     parties  to  the South Zone 
agreement, three Govern ments have 
adopted a certain altitude They may be 
right; I am not questioning their authority.    
Now when    the Government of India 
accepts a policy, when Parliament accepts 
a policy and when  certain  administrative  
arrangements are made, it is necessary that 
the scheme is given a free trial.   Again I  
am just drawing your attention to this  
aspect  of  the question  so     that 
unnecessary developments and acerbities 
in relation to the question of inter-State 
relationships may be    avoided. After all, 
at party level also it can be taken up and 
tackled.   More than that I do not want to 
go into this at present but there  is another  
aspect     of  this question  so  far  as  it  
affects  Kerala. As the House is aware 
Kerala is acting as a drag on all India and 
all active steps to tide over the food deficit 
in that State must be taken looking at the 
question from the all-India point of view.    
Now,    whatever    may    be reasons—
within   the   limited   time   at my disposal 
I cannot go into all the details—under the 
second Five Year Plan there     are     
certain     irrigation scherres and schemes 
for improvement of agriculture and our 
Government are going full steam ahead 
with the efforts to increase food 
production.   The deficit in that small State 
comes to over seven lakh tons and the 
zonal arrangements   and   other  things   
being   what they are, naturally it is up to 
the State Government to augment food 
production.    My information is that for 
tne next two or three years the     State 
Government has worked out irrigation 
schemes—not   large   scale      irrigation 
schemes but medium and minor irrigation 
schemes—which     would  irrigate over  
four  lakh  acres  of land,  which means the 
production from these four lakh  acres,  
especially in  the present conditions,  is  a 
material thing.    And those     various  
schemes  have     been brought to the 
notice of the Government.   That is my 
information.   There is  the Periyar Valley    
Scheme,     the Thanneermukham   
Scheme   and   the Valiapattanam    
scheme.    Sir, if some 
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additional allotment is made in this 
connection to solve the food problem of 
the deficit State of Kerala, it will go a 
long way in easing the tension in other 
spheres. It is from that national point of 
view that we have to look at this problem 
and I would urge the Government to do 
something for them. The Periyar Valley 
Scheme, the Thanneermukham Scheme 
and the irrigation part of Barapole 
scheme do not require foreign exchange; 
they require only additional allotment. 
Even though for the development of 
scarcity areas over Rs. 40 crores have 
been allotted under the second Five Year 
Plan, because of so many factors, 
primarily because the Governments 
which were there in Kerala never thought 
about bringing these schemes to the 
notice of the Government, not a single 
rupee has been allotted to Kerala. I am 
not making any grievance of it but the 
fact is there and taking all these facts into 
consideration I would request the hon. 
Minister, I would request the various 
departments of the Government of India 
to pay some particular attention to this 
aspect of the question. 

I have only one small point more, Mr. 
Deputy Chairman, and that is the position 
of the Law Officers of the Government of 
India vis-a-vis the States. Now, I am not 
raising any question of professional 
etiquette; nothing like that. In the present 
conditions the Law Officers of the Gov-
ernment can accept private briefs and 
there have been instances of their 
accepting private briefs against the State 
Governments. There is nothing to bar 
them but what I ask is, is it proper? Can 
we not think of having a healthy 
convention that the Law Officers, that the 
services of the great legal officers of the 
Government of India are not placed at the 
disposal of private parties against the 
States? I am not suggesting that they must 
be debarred from accepting private briefs. 

SHRI AKBAR ALI KHAN: Sir, so far as I 
know, they do not appear against the 
States—the Advocate General or the 
Attorney-General. 

SHRI      PERATH NARAYANAN 
NAIR:  There have been instances  of the   
Attorney-General   .    .   . 

MR. DEPUTY CHAIRMAN: He is 
correct. 

SHRI PERATH NARAYANAN NAIR: . . 
. having accepted such briefs. Only 
recently—last year in fact —there was a 
case in which the Madras Government 
was involved. The Attorney-General was 
briefed by a party. Here, in respect of a 
Kerala Bill also in regard to the extension 
of the basic tax to provide lands in 
Malabar, the services of the law officers 
have been secured by the private parties. 
My point is, in such cases if a proper 
machinery can be organised with the 
State Governments concerned, they are 
consulted or are informed sufficiently 
early, so that they get the first chance to 
avail themselves of the services of the 
law officers, that will be quite proper. 
And I think at the Law Ministers' 
Conference last time this point was taken 
up. And I think that the point was taken 
up with sympathy by the Law Minister 
that he would look into it and a more 
proper and a more healthy convention 
would be established in respect of this 
thing. But that has not been done. I want 
to draw the attention of the Government 
to this particular thing also. 

Again, Sir, before I close . . . 

MR. DEPUTY CHAIRMAN: It is time. 

SHRI PERATH NARAYANAN NAIR: 
Only one point and that is in regard to the 
situation in Indonesia. The points made 
from this side of the House were not 
made just on press reports. Now, the 
news from Indonesia, an official bulletin 
which is made available to Membehrs of 
Parliament, also to Government there. . . 

SHRI P. S. RAJAGOPAL NAIDU 
(Madras): How is Indonesia relevant to 
the Budget discussion? 

MR. DEPUTY CHAIRMAN: Failure of 
the Government of India. 
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SHRI PERATH NARAYANAN NAIR: 
They are No. 43, verbatim report of 
President Seokarno's speech. There he 
makes a categorical, unequivocal 
mention of the interference of other 
powers in the internal affairs of 
Indonesia. So, that is there, an official 
statement which was . . . 

MR. DEPUTY CHAIRMAN: That may 
be, but do you expect . . . 

(Interruptions.) 

SHRI PERATH NARAYANAN NAIR: 
That is another thing. Our information 
was not based on just press reports. 

MR. DEPUTY CHAIRMAN: What she 
said was that they have not received any 
communication from the Government of 
Indonesia. 

SHRI PERATH NARAYANAN NAIR: It 
is not our suggestion that Indian 
Government should intervene. 

SHRIMATI LAKSHM.I MENON: Of 
course, it is. 

SHRI PERATH NARAYANAN NAIR: It 
was not our intention. We just mentioned 
that cognizance be taken of the fact and 
attention has been drawn to it by no less a 
person than the President of Indonesia 
himself. That is the point which I wanted 
to make out. 

THE DEPUTY MINISTER OF LAW (SHRI 
R. M. HAJARNAVIS) : Mr. Deputy 
Chairman, a complaint has been made 
against the Government of India that in 
advising the President to accord assent to 
Bills sent by the State Governments, in 
which his assent is necessary under the 
Constitution, the Government of India 
discriminate between one State and 
another and it is said that so far as Kerala 
Government is concerned they have some 
ground for complaint that we have 
applied different standards to their 
Education Bill. Now, it is possible that 
the case may soon go   before the   
Supreme Court. 

Therefore, this is neither the occasion nor 
the forum, where the contention on behalf 
of the Kerala Government that it is intra 
vires of the Constitution, and the 
objections raised by us against certain 
provisions of the Bill, should be debated. 
The appropriate tribunal would, of 
course, be the Supreme Court. But I deny, 
and I deny with all the earnestness at my 
command that the Government of India 
do not treat the proposal for legislation by 
the Kerala Government exactly on the 
same basis as they treat the legislation of 
other States. I might inform the hon. 
Member that proposals for assent by the 
President come to us from all the States 
and in each case it is subjected to 
scrutiny. And there are certain well 
established principles on the basis of 
which this assent is either given or 
withheld. What har>-pens in other cases 
is that wherever there is a refusal that 
refusal is understood in the spirit in which 
it is made and no complaint is received. 

SHRI BHUPESH GUPTA: May I know 
whether any other cases have been 
referred to the Supreme Court? 

SHRI R. M. HAJARNAVIS: All that I can 
tell the hon. Member today is that the 
assent has been withheld in many cases. 
And if I remember aright, probably there 
was one piece of legislation by the Kerala 
Government in which we pointed out to 
them certain defects and it appears to me 
that the Kerala Government have 
accepted our advice. If they had agreed 
with our advice they would have 
withdrawn the proposed Bill. 

SHRI PERATH NARAYANAN NAIR: 
They have already accepted the sug-
gestions made to the Government. 
SHRI R. M. HAJARNAVIS: No, not in 
respect of others to which we raised the 
objection. They are still a matter of 
controversy between us and the State 
Government. And then after all we did 
not decide the matter. We have asked the 
final arbiter, the Supreme Court, to decide 
the dispute. So, where is the question of 
grievance? 
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SHRI BHUPESH GUPTA: In which  
other  cases  you have  asked? 

MR. DEPUTY CHAIRMAN: Order, 
order. 

SHRI R. M. HAJARNAVIS: I do not 
belive that the Kerala Government are 
represented here in this House. 

{Interruption.) 
SHRI PERATH NARAYANAN NAIR: I 
never raised   .   .   .   . 

MR. DEPUTY CHAIRMAN: We are not 
concerned with Kerala Government. 
Please go on. Order, order. 

SHRI PERATH NARAYANAN NAIR: 
Certain political   .    .   . 

MR. DEPUTY CHAIRMAN: He is 
standing on his legs. You should not 
disturb. 

SHRI R. M. HAJARNAVIS: Then, It was 
contended that this probably was the first 
time that the jurisdiction of the Supreme 
Court was invoked. That is not correct. 
As soon as the federation was established, 
it was necessary to have a court to decide 
the limits of the legislative power 
between the States and the Centre and 
there was the Federal Court. The first 
case that went to the Federal Court was in 
connection with the C. P. and Berar Sales 
of Motor Spirits and Lubricants Taxation 
Act. This was referred by the Government 
of India for their advisory opinion to the 
Federal Court and as far as I know that 
opinion still stands. It is quite true, 
theoretically it is quite correct to say, that 
an opinion delivered by the Federal Court 
in its advisory jurisdiction is •not binding 
upon private parties. But as far as I am 
aware there is not a single case where an 
advisory opinion which has once been 
given by the Federal  Court  has    been     
dissented 

from. That is to say, the decision given is 
given after due deliberation and though 
there is a theoretical possibility that that 
opinion may be subsequently changed, 
yet parties have had the advantage of the 
final opinion  of  the  Federal  Court. 

SHRI PERATH NARAYANAN NAIR: 
The Minister is anticipating many things. 

SHRI R. M. HAJARNAVIS: After that, 
after opinion was given on the C.P. and 
Berar Sales of Motor Spirit and 
Lubricants Taxation Act, there were two 
further references, one on the Hindu 
Women's Right to Property Act and the 
third on the right of the Centre in respect 
of the Estate Duty. And as far as I am 
aware—I may be wrong—in no case has 
an advisory opinion once given been 
dissented from in any subsequent case, 
though the Supreme Court has to a 
certain extent dissented from the 
position, from the law that it had 
declared in cases between private parties. 
So it is not correct when the hon. 
Member says that the advisory opinion 
given will not be of any use. As a matter 
of fact, there is a considerable body and a 
responsible body of constitutional 
lawyers who say that the provisions 
relating to the advisory jurisdiction of the 
Supreme Court may be resorted to more 
often than it is now, and that it should not 
be left to the chance or vicissitude of a 
private individual, that these 
controversial questions should finally be 
decided. Therefore, I suggest that where 
a serious question arises and it has to be 
decided, I do not think that any 
responsible person can make a grievance 
of the fact that the highest tribunal in this 
land has been invited to  express  an  
opinion. 

SHRI PERATH NARAYANAN NAIR: It 
is not so simple as all that. Nor is it   .   .   
. 

SHRI R. M. HAJARNAVIS: Well, a 
straight course is always probably the 
simplest.   That is what I thought. 
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SHRI BHUPESH GUPTA: Why don't 
you assent to that Bill and then consult 
the Supreme Court and make 
amendments, if necessary? 

MR. DEPUTY CHAIRMAN: Order, 
order. 

SHRI R. M. HAJARNAVIS: NOW, 
therefore, I thank you for giving me an 
opportunity for explaining the point of 
view of the Government. There, I think, 
the matter should be allowed to rest. 
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SHRIMATI MAYA DEVI CHETTY: I just 
wanted to point out a few difficulties 
about our Assam rail link. 
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SHRI SONUSING DHANSING PATIL 
(Bombay): Mr. Deputy Chairman, I have 
to make a few observations on the Budget 
which has been styled a pedestrian 
budget. The hon. friend who preceded me 
has very vividly put his case and he 
comes from the extreme East of India. I 
have to put up along side of it, the case of 
new state of Bombay. Of course, I do not 
wan! to take much time of the House by 
asking it to consider the question of 
forming the new state of Bombay but the 
financial problem that the new State of 
Bombay has created needs particular 
attention as far as the Central Budget is 
concerned. This matter has been very 
emphatically put by the Finance Minister 
of Bombay in the speech he delivered on 
the 25th February.  1958. 

SHRI V. PRASAD RAO: We are not  
discussing  the  Bombay  Budget. 

SHRI SONUSING DHANSING PATIL: 
He has said that the solution of the 
national problem which emerged from 
Parliament in their wisdom after re-
organisation of States has created a very 
complicated financial problem for the 
component parts of Bombay State and he 
has shown how 

Bombay State has been given a discri-
minatory treatment as far as its share in 
the divisible pool of income-tax and its 
share in the excise duty are concerned 
and how Bombay State is having less and 
less share of these, though its 
responsibilities are increasing day by 
day. Without taking much time of the 
House, I will only urge on the Central 
Government while framing the Budget; 
to particularly take into consideration the 
various representations made by the 
Bombay State to the Finance 
Commission. I would also like to 
emphasise the fact rhat Bombay State has 
exhausted its target of taxation and it has 
almost exhausted all its capacity, for 
further taxation. 

SHRI V. PRASAD RAO: That will be so 
as long as it is bilingual. 

SHRI SONUSING DHANSING PATIL: 
But some of the States do not want to 
exert themselves to their full strength in 
the matter of taxation, because there is 
always the fear of the constituency 
weighing on the minds of the hon. 
Members in the State Legislatures when 
they have to face this problem. Kerala 
always wants the help of the Central 
Government for them to go ahead. This 
amounts to spoonfeeding. But there is 
one important thing I would like to say. 
So far as the taxation proposals are 
concerned, we have to see whether the 
States are fulfilling their obligations. 
There is always an instinctive hesitation 
to go in for fresh taxation proposals 
whether in the State or in the Central 
Government. But, howsoever we may 
dislike taxation, there is the Plan to 
which we are all committed and there are 
the responsibilities which come in the 
wake of the attempt to fulfil the Five 
Year Plan. These have to be faced boldly 
and squarely. 

Sir, last year's Budget was criticised as a 
Budget soaking the poor, because it 
brought a formidable Bill for fresh 
taxation of about Rs. 93 crores. This 
year's Budget is only a pedestrian Budget 
which is wending its own way 
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with full determination, perseverance and 
courage. We have to support that Budget 
because this is intended for the fulfilment 
of the Plan. The ex-Finance Minister has 
made all the Members of this House and 
elsewhere plan-conscious. We have 
discussed the Plan in the past, but we 
were not quite alive to the responsibilities 
that came in the wake of that Plan. So 
there was criticism from some quarters. 
That criticism was sometimes of a 
friendly nature and sometimes it was also 
directed just to run down the policy of the 
Government. Some of our friends have 
not seen the realism of things and they 
only say that the policy of the 
Government is wrong somewhere. But 
that is not the question. The question is 
'that a democratic Government has 
always to resort to heavy taxation, 
especially when it is an underdeveloped 
country. So if we take into consideration 
all the pros and cons of the matter of the 
taxation proposals enunciated last time, 
we will agree with the policy of the 
Government. Actually credit was given to 
the ex-Finance Minister for having re-
oriented the whole structure of our 
taxation policy, and it was said that he 
removed the orthodoxy which was 
attached to the exchequer and brought a 
sort of a new reformed structure. 

But there is one thing with which I am 
not impressed and that is connected with 
the period of the Budget. The period is 
from the 1st of April to the 31st of March 
and this is ill-suited to Indian conditions. 
It is now for the Finance Minister to 
examine that question. I in my humble 
way, referred this question to the Finance 
Ministry and I am surprised to see their 
reply saying that the balance of 
advantages is still in favour of the old 
system, that is to say, keeping the period 
from 1st April to 31st March. I have no 
time to elaborate this point, but I would 
like to urge that some of the State 
Governments have very strongly 
represented on this matter to the Centre. 

SHRI V. PRASAD RAO: The first of 
April is a very auspicious day. 

SHRI SONUSING DHANSING PATIL: I 
say this because the period that we have 
adopted is a legacy of the past which is 
most ill-suited to Indian conditions. 

Secondly there is this question of poverty 
of India which we are all determined to 
fight through the Second Five Year Plan. 
But though we are now in the third year 
of this Plan, we are not even now out of 
the woods. The stresses and strains of our 
developing economy are creating 
problems for us and we have to meet 
these problems by raising up our 
resources, both internal and external. 

The problem of food is the greatest 
problem that India is faced with. It is 
both a challenge and a problem and 
unfortunately, even after ten years of 
independence we have not been able to 
solve this problem fairly and squarely, at 
least to the degree to which the people 
expected it to be solved. Of course, 
honest attempts are being made, but even 
now the poverty of the country still 
remains and the most perplexing problem 
is that of food. It has been said that unless 
and until India produces more, she will 
perish. With all our grim determination, 
that question sfill remains and India is 
still required to import food from outside. 
India is losing more money and India is 
creating difficulties in her foreign 
exchange. The reason is mainly this food 
problem. But the food problem really 
needs a complete rethinking. In spite of 
the urgency of this problem we face this 
problem after every two or three years. 
And the question often put is why the 
agriculturist is not producing more and 
more food? Even the figures given by the 
Prime Minister in hia Budget speech 
show that the food production has gone 
up by not more than 5 per cent, whereas 
the non-food 
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agricultural production is more by 13 per 
cent. That is because of the commercial 
or cash c»ops. That also shows that the 
agriculturist of this country is unwilling 
to produce more food. What are the 
reasons for that? Does it mean that there 
is something wrong with the agriculturist 
and he is not willing to adjust himself to 
the changed ways? Or does it mean that 
there is something lacking in our 
planning that he is not given sufficient 
incentive to grow more food? The second 
appears to be the reasonable cause for 
which he is not producing more food. 
There is not sufficient incentive for him 
and the question of guaranteeing prices 
to the agriculturist is pretty far now 
because the country is already facing 
difficulties in adapting itself to the 
circumstances which are created by the 
developing economy of the Plan. But 
when the whole economy of the country 
centres on the agricultural economy of 
the land, I honestly feel and I must urge 
with all the earnestness at my command 
the request that agriculture in this 
country must be given the status of an 
industry. This I have often repeated both 
here and elsewhere. Though it is said that 
at least 60 to 70 per cent, of our people 
depend on agriculture for their 
employment, agriculture is not given the 
status of an industry. Unless and until our 
agriculture is rehabilitated an these lines, 
unless and until there is improved 
agriculture, there will be no sufficient 
incentive for other industries too. The 
claims of other industries are put forward 
vociferously, because the people who run 
those industries are more intelligent, 
more articulate and they emphasise their 
point of view through papers, by 
organised debates and through their 
associations. But the cause of the 
agriculturist is lost sight of. Even the 
recommendations contained in the 
Report of the All-India Rural Credit 
Survey Committee are not fully 
implemented though some attempt is 
made at its implementation. Unless the 
agriculturist is given facilities, unless the 
agriculturist is given direct 

help to produce more, is given incentives 
by way of guaranteed prices or crop 
insurance or crop planning, it is not 
possible to solve this problem and, after 
every two or three years, the country will 
be faced with food shortage, involving 
the import of food which in turn means 
the loss of foreign exchange. We see in 
India a picture of those who are not well-
educated and those who are ignorant, that 
large mass of people, who are always 
doomed from their birth to hard work in 
order to provide for others the requisites 
of a refined and cultured life, are 
themselves prevented by their poverty 
from having any share or part in that life. 
If that state of affairs continues, then I am 
afraid that howsoever we might try to 
balance our Budget by foreign aid, by 
having resort to deficit financing and 
fresh taxation, the backbone of the 
economy of our country cannot be 
improved. This can be improved only 
through improved agriculture. I suggest 
that there must be rethinking as well as 
replanning in agriculture, particularly in 
regard to food because unless this 
question is solved, the other questions 
cannot be solved. This is a primary 
question and the other are subsidiary 
questions and even the major industries 
which we are now trying to build up in 
our country are subsidiary. The objective 
of self-sufficiency in every respect cannot 
come up if the importance of food 
problem is lost sight of. I most humbly 
suggest that this problem requires very 
close attention and scrutiny at several 
stages wherever it is handled. I feel that 
there should be completed co-ordination 
between the Food Ministry, the Finance 
Ministry as well as the Commerce 
Ministry and there should be a close eye 
kept on the food situation. The question 
of production of food in India mainly 
depends on the vagaries of nature; if there 
is a good season, then our prospects are 
bright but if the season is bad, then we 
are doomed to destruction. Immediately 
the cost of living rises and immediately a 
problem is created for us. The question of 
getting foreign aid,  resorting to    deficit 
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Jinancing, etc., are all questions which 
are meant for the Finance Ministry 
but I would only urge that when we 
consider the Budget, we have always 
to take into consideration the needs 
of the Budget. Whether the tax pro 
posals would bring us sufficient reve 
nue and whether the incidence is such 
which does not unduly affect and 
which does not in any way take away 
the initiative and incentive for creat 
ing more and more production. 
Judging from this standard, I feel 
Sir, the new taxation which was 
initiated last year is an ideal taxation 
system which has got all the vision, 
imagination and the necessary vigour 
and also, it has brought sufficient 
revenue to the Exchequer. But, as I 
said earlier, the Indian conditions 
require that the period which starts 
from the 1st April should be changed 
because it is unsuited to Indian condi 
tions, because in the lean months of 
summer we have ample leisure and 
unemployment in the villages. But 
the budget allotments of Centre and 
State reach villages late in June when 
the sowing season starts and 
three      or four months      of 
rainy season are wasted. Then the harvest 
starts and lasts till January. Taking into 
consideration this particular aspect of 
Indian seasons I feel that this change of 
Budget period should be brought in as 
early as possible. 

With these remarks, Sir, I support the 
Budget. 

SHRI B. M. GUPTE (Mysore): Mr. 
Deputy Chairman, Sir, as the time at my 
disposal is limited, I shall confine myself 
only to two points. First,: I shall take up, 
the low income-group housing scheme. 
Now, that is a very important scheme 
because there is acute shortage of housing 
accommodation in cities and towns and, 
moreover, the scheme caters for the needs 
of a very hard-pressed class and, there-
fore, it is an important scheme. But, 
unfortunately the progress had been very 
poor. Last year, a sum of Rs. 5,59,00,000 
was provided but   only 

Rs.    1,69,00,000    were    utilised;    that 
means, hardly  a little more  than  25 per 
cent, was   used and four   crores were left 
unspent.   That is a very sad tale and this is 
occurring after three years    of    the    
introduction    of    the scheme.      By    
this time, the scheme ought to have got 
into stride but it has not  and,   therefore,   
it  is  worthwhile looking into it to find out 
whether it requires any revision.    I 
suggest, Sir, that the scheme must be 
liberalised. Today, eighty per cent, of the 
cost of land and building is given, not 
exceeding Rs. 8,000 in one case.   This 
means that the cost of the land and 
buildings should not be more than Rs. 
10,000 if 80 per cent, of that is to be 
given. So, this sum of Rs. 10,000 is too 
inadequate. In no town or city could even 
a small house be built for Rs. 10,000 and,     
I therefore suggest that the    minimum 
limit of Rs. 8,000 must be raised     at least 
to Rs. 10,000.    I would     prefer even Rs. 
15,000 but at least Rs. 10,000 must be 
there as otherwise this target of building 
68,000 houses in the second Five  Year  
Plan  period will  not    be reached at all.   
Then     there is     the question of the 
implementation     also. I am connected 
with one co-operative housing society.   
Some of the members wanted to take      
advantage of     the scheme but for eight or 
nine months the forms necessary for 
applying were not  available  and,  
therefore,      much time was wasted and 
the patience of the people     was     also     
exhausted. Of course, that was only in the 
past but now things have improved.   At 
the same time, however, there is a great 
leeway   to   be  made;   there   is   much 
delay and there is much red-tape. I would 
suggest that the Centre should employ  
additional    supervising    staff which    
should    go    to    the    States, expedite 
the matter and see what the bottlenecks 
are. Otherwise, the whole sum will remain 
unspent.    For     the next year, a sum of 
Rs. 6,25,00,000, is provided for but if this 
sum is to     be spent, I think it would be 
worthwhile spending Rs. 25 lakhs in     
employing additional supervisory staff. 

Then I shall take up my      second point 
and that is with reference     to 
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LShn B. M. Uupte.J clause 17 of the 
Estate Duty (Amendment) Bill. By this a 
very heavy hand is being laid upon the 
joint family property. I would not have 
minded if that provision had lapped off 
the top branches; if rich men only are to 
be fleeced, I would not mind it at all, but 
this will affect the small, middle-class, the 
lower-middle class people living in a joint 
family. , For some years, under a 
mistaken notion that the joint family 
system is being widely misused for 
evasion of tax, a persistent fiscal 
campaign has been going on against it and 
perhaps this is the biggest shot. Even 
now, under the Income Tax Act, 
conditions have been created under which 
it is more profitable to break up the joint 
family rather than to continue it. And this 
would be accentuated by the proposed 
provision in the Estate Duty Bill. 
According to this provision, for the 
purpose of determining the rate applicable 
to a coparcener's share in a joint family 
property for payment of Estate Duty, not 
only his share will be taken into 
consideration but the shares of his sons 
also. I shall take an example. At least two 
persons can make a family and there may 
be the father and one son to comprise it. 
But let us take one more. Suppose there is 
a family of a father and two sons. The 
father dies, and let us take that the father's 
share amounts to Rs. 60,000. Now of 
course the share of the father will be taxed 
and Rs. 60,000 only is liable to be taxed. 
That is, Rs. 50,000 will be exempted and 
the remaining Rs. 10,000 will be taxed. 
But the rate applicable will be the rate 
applicable to all the three coparceners' 
shares put together. It is not the rate 
applicable to his share of Rs. 60,000 but it 
is the rate applicable to the amount 
arrived at by adding to this the shares of 
his two sons amounting to Rs. 1,20,000. 
That is to say, the rate applicable to Rs. 
1,80,000 will be applicable to his Rs. 
60,000. Now, if I am calculating rightly 
and only Rs. 10,000 of the father's share 
are taxed, Rs. 600 will be the death duty. 
But the two sons' shares also are to be 
included. That means, if, again, I am 
calculating correctly, the   tax   would 

be amounting to Rs. 2,300, and that is. 
nearly four times the present tax. I,, 
therefore, suggest that this is a very 
heavy burden. and what 
does it amount to? It amounts to> this that 
the sons are required to pay the death duty 
even during their lifetime and that too at a 
very inflated rate. Otherwise, if this 
provision were not there each son's share 
would be required to pay an Estate Duty 
of Rs. 600 only. Now the share of every 
one of them will have to pay Rs. 2,300 as 
death duty. So I say that this is rather a 
very heavy burden and it is likely to force 
people to disrupt the joint family property. 
Now I may be told that a family having an 
estate of Rs. 1,80,000 is sufficiently rich. 
But I think this is a misconception 
because, if we take the annual income of 
the estate, calculating it at 5 per cent, or 6 
per cent, of that amount, what will be the 
income? The income will be, at the most, 
Rs. 9,000 or Rs. 12,000. Now Rs. 12,000, 
for three coparceners amounts to an 
annual income of Rs. 4,000 for each. In 
the low income group housing scheme 
there is given the definition of low-income 
and there it is said that persons having Rs. 
6,000 as annual income are eligible for 
that scheme. That means Rs. 0,000 is a 
low-income. And this Rs. 4,000 is lower 
than that. Therefore my point is this, that 
this is a very small income and these are 
lower middle-class men. Yet they will 
have to pay at least four times the tax they 
will be required to pay under the existing 
provision. So I say this is unfair and is a 
very great burden and it is likely to cause 
disruption of the joint family even though 
these people arc willing to live under that 
system. But my objection goes deeper 
because my objection is this, that by 
penalising the joint family we are 
following a policy which is contradictory 
to the policy which we are following in. 
another sphere. We are frantically trying 
to popularise co-operative farming and co-
operative living in the villages. But we are 
at the same time attacking' an institution 
which is the embodiment of co-operative 
living. Joint family system, is   nothing   
but   co-operative 
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living and, as I said, it is the embodiment 
of co-operative living. The joint family 
system has played a great part, has played 
an important role in the history of India. 
Like the village Panchayats the joint 
family system has maintained the 
framework of society while successive 
hordes of invaders swept over the 
country. Not only that, it maintained the 
culture and traditions of the society. 
There was that old world charity, that old 
world tolerance and large-heartedness. A 
Tahsildar son may bring Rs. 200 to the 
common pool or a clerk son may bring 
only Rs. 25 per month to the common 
pool. But there was no difference made. 
The needs of all were catered to and there 
was no complaint at all. Therefore I said 
that it was that old world tradition and 
old world large-mindedness. I admit that 
even apart from the fiscal burden the 
joint family system is disintegrating. 
With the impact of the British connection 
a kind of individualism which often 
degenerates into selfishness has been 
rampant and we have become rather more 
pettymined and calculating. That spirit of 
narrow-mindedness and selfishness is 
incompatible with the working of the 
joint family system. There must be large-
mindedness and one should not mind if a 
brother's contribution is larger or smaller. 
Therefore petty-mindedness and a 
calculating, nature are incompatible with 
the joint family working. But since that 
proper spirit is c,one, since those iraits 
which foster comradeship and large-
mindedness are nowadays absent the 
joint family- system may disintegrate of 
itself. To that I have no objection because 
that breaking up is natural and, therefore, 
welcome. But my objecticn is to breaking 
it up forcibly by our taxation laws. So 
what I object to is compulsion and not its 
breaking up according to natural cir-
cumstances and the forces of social order. 
I, therefore, suggest that this is a case 
which should be looked into, and I 
would, therefore, request the Finance 
Minister to revise the attitude, to 
reconsider that taxation attitude towards 
the joint family system, remove this 
heavy burden from   the 

middle clashes and eliminate the con-
tradiction ii) our policy whereby we are 
encouraging co-operative living in one 
sphere and undermining it in another. 

Sir, I have done. 
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4 P.M. 

THE PRIME MINISTER AND MINISTER 
OF FINANCE (SHRI JAWAHARLAL 
NEHRU) : Mr. Deputy Chairman, Sir, It is 
a little difficult to follow a poet and what 
I have to say, I fear, is very prosaic. 
When I introduced this Budget in the 
other House I called it a pedestrian 
Budget and I said that in the 
circumstances I felt rather unfit for this 
task. I do not suffer from any over-much 
modesty, nor do I normally try to 
underestimate my own capacities. But I 
said it, looking at this mighty task of 
India, not merely this Budget, because 
though it is a matter of accounting and 
income and expenditure, does contain the 
d;y bones of that drama, shall I say, the 
drama of India, the drama which has been 
so full of many things jf high optimism, 
of setbacks of brave endeavours, some 
triumphs, many obstacles and at the same 
time of a grim determination to 
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go along whether we have to cross 
deserts or wildernesses so that we can 
ultimately go with all our people to the 
promised land. So listening to this 
debats, and may I say, Sir, with apologies 
that I was not present here most of the 
time but I have taken the trouble to read 
the speeches of hon. Members, or at any 
rate, the full notes about them by my 
colleagues, I find many points have been 
raised and many criticisms offered. 
Undoubtedly, anything that is said here is 
deserving of study and consideration 
even though one may ultimately not 
agree with it. Something has been said 
about those points and suggestions by my 
colleagues. I do not wish to repeat that or 
to enter into so many relatively minor 
aspects of this problem, though I would 
give this House this assurance that 
whatever has been said will be carefully 
considered. I would rather refer to a few 
matters which have been referred to here 
and also try to put before this House this 
larger theme of our planning or of our 
budgeting or of our taxation. After all, 
there is some connection between all 
these; they are not isolated happenings. 
Some people may criticise this tax, some 
that, or something else and their criticism 
may or may not be justified but the point 
is, are they looking at this picture in 
perspective, the whole of the picture or 
just some tiny part of it? If they only look 
at a small part of it and tor-get the rest, 
then their criticism is not of great value. I 
should like to say something about that 
but before I say that I might deal with 
some of the points raised by hon. 
Members. 

I think it was Dr. Kunzru who referred to 
the looseness of the budgeting, deficit 
financing and some other like matters. 
Now, so far as looseness of the budgeting 
is concerned, I think the criticism is to 
some extent justified, but I would plead 
with this House and with Dr. Kunzru that 
one must consider this Budget as not a 
Budget of a static country during a static 
period. Here is a developing economy, 
producing changes, bringing about un-
expected results.    Here are   taxes,   & 

new tax we have put of which we have 
no experience. We can only guess how 
much we will get ultimately out of that 
tax; what difficulties we may have to 
face. It is a mere guess we have put 
down; after a few years we may be more 
accurate. Take these imports. It is 
exceedingly difficult to say more or less 
precisely what the income from imports 
might be because there are so many other 
factors which affect them. Anyhow I am 
merely pointing out some difficulties in 
regard to judging the income of the 
country because of these changing 
factors. Then take the expenditure. That 
again is affected very much by this 
developing economy. It is also affected 
by the fact that many things that we want 
to get from abroad—and we make provi-
sion for them—we are unable to get. 
They cannot come within that period. 
Many things included in the Defence 
Budget have not been available to us 
during that period and so fairly large 
sums have been unspent and so in other 
matters too. I entirely agree with Dr. 
Kunzru that every attempt should be 
made for as careful budgeting as possible 
but there are so many indeterminate and 
uncertain factors that it is difficult to be 
very accurate and if so, one tends to err 
on the conservative side and not on the 
other. 

Then, Dr. Kunzru referred I think to the 
foreign exchange situation. Now, I can 
give some figures about it but in thinking 
about it this morning it seemed to me that 
it would be far more satisfactory for 
Members of this House if I could soon, 
fairly soon, place a full paper on the 
subject instead of just a few figures 
which I might give now. Some four or 
five months ago when the impact of this 
situation hit us rather forcibly in the face, 
I asked the Planning Commission to 
enquire into it throughly why we were 
caught somewhat unawares or to the 
extent we were caught unawares. The 
Planning Commission then did prepare a 
note, a careful note about it, which they 
sent us and which was helpful, whieh 
gave us some picture of what had 
happened 
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I.Shri Jawaharlal Nehru.] or where we 
had erred, what we had not taken into our 
consideration, how there had been 
sometimes lack of coordination between 
some Ministries ordering things and 
another Ministry or the Planning 
Commission noi. knowing it, and what 
were the main luasons, at any rate. Well, 
I would have put that paper. Then, I 
thought 'iat paper is out of date. It was 
prepared live months ago. So, I have 
asked today the Planning Commission to 
be good enough to revi-e that paper and 
make it up-to-date, so that 1 might be 
abl« to place it on the Table of the House 
and I hope that I shall be able to do so in 
about a week's time, next week, some 
time next week. But I might mention here 
tha;: this great drain on the foreign 
exchange resources was primarily to be 
attributed to the attempt tc can v cm the 
Second Five Year Plan. 'I tier, >. -htr 
things came in. First of a'', ihe import of 
more oodgrains, much more taan we had 
anticipated. This was a heavy load. Then, 
there were uemanos on Defence, which to 
that extent had not been provided for. 
Then, there were the increased 
requirements of raw materials, 
components, spares, replace ments etc. 
for matching the higher levels of 
industrial production, reached in J 955-56 
for which some allowance was made in 
the Plan estimates. But this had proved 
wholly Inadequate. The House will 
observe how one gets entangled in one's 
own rapid progress. Because industrial 
production went up and we warned it to 
go up, immediately we require more raw 
materials for it, more spares, more 
replacements and so more things to be 
brought in from abroad. Then, item four 
is rather higher imports of consumer 
goods in the years 1955-56 and 1956-57 
compared with earlier years. And 'istly 
increases in prices and in freight i.ies. 
Now, it i/as been thought that a great 
o'eal of is foreign exchange difficulty was 
due to a tremendous spurt in import ot 
consumer goods. That is not so. Ths' 's, to 
that extent it is so. Partly it is one of the 
causes.   But the real and   the 

principal causes have been those that I 
have Mentioned. I shall not go fuuher 
into this, as I propose as I have said, to 
place a detailed paper on the Table of  
the  House,   probably  next    week. 

Hon. Members know that there has 
been , eonsic\«ble impi v nent in 
the foreign exchange situ£\;ion and 
indeed not only has the weekly drain 
grr.uually been reduced and almost 
brought to zero, but I believe last 
week there was actually a plus quanti 
ty instead of the normr' ..eficit. New, 
I do not say that th's is something 
whicii iiiiould maice us con p'i?cent; but 
it does indicate that the steps we 
took uu ing the ^pact year uave borne 
fruit and uring iruit.   It     does 
indies e Uat we have Lo continue 
tho." and    not relax     because 
nothing would be mere dangerous than ■ 
relaxation and complacency at this stage. 
Now it does show also certainly that we 
can re-appraise u 3 entire situation in 
regard to import, etc. Now, in regard to 
imports another difficulty arises whicij we 
have lo iace today. We want exports, of 
course. Now, quite a number of our 
exports depend on some imports, whether 
it is raw material, whether it is something 
or some other component, ^nd so our 
Ministry of Commerce and Industry has 
been put in great jeopardy and great 
difficulty of being told, no imports. And 
then the opposite side of the picture comes 
to us. Exports dwindle because of imports. 
So. one has to balance all these things and 
no doubt we shall have—we have normal-
ly from time to time—appraisals and 
reappraisals and we shall have them. 

Then, there is the third important question 
raised by some hon. Members about these 
various loans that we are taking. What 
about their repayment? It 5s a very 
relevant question. On* cannot go on 
piling up debt which may crush us later 
on and I can assure th* Bouse that this 
matter has been before us at every stage 
and we are going to have  a  fairly 
difficult time to repay 
iese debts. In effect, the difficulty will    
be for two    or possibly    thre«r 
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years. After that it tapers off. For the next 
few years, three years or so, conditions 
will not produce any real crisis for us. But 
after three years or so the time of 
difficulty arises involving the repayment 
of some loans and that lasts for two to 
three years. I will give some figures. The 
repayment this year, that is, 1958-59 is 
Rs. 23 crores—a little more than Rs. 23 
crores. The year next it is Rs. 35 crores; 
the year after that Rs. 92 crores. 

SHRI H. N. KUNZRU: Is that foreign 
loans? 

SHRI JAWAHARLAL NEHRU: I think 
so. Yes, what we have to pay in foreign 
currency. Then comes the year 1961-62, 
that is the peak year and a difficult year. 
We have to pay Rs. 123 crores. After that 
it begins to come down, Rs. 107 crores 
and then in 1963-64 there is a big drop—
Rs. 37, Rs. 35, Rs. 48 crores. It goes 
down. So, the real difficult years are 1960 
to 1963, when we have to pay from Rs. 92 
crores onwards going up to Rs. 123 crores 
and coming down to Rs. 107 crores. Well, 
obviously paying over a hundred crores is 
a very large sum and the only slight 
consolation is that the bad years are only 
two or two and a half years. But we have 
to pay for the accommodation that we are 
getting. These bad years—I might tell the 
House—are not because of the normal 
credits and loans that we are taking, but 
because in those years we have to repay 
our drawings from the International 
Monetary Fund and hence this has gone 
up. Now, that is so and that is a heavy 
burden that we have to carry. And I might 
make it clear that these figures, that I have 
quoted, relate to the loans already taken. I 
am not for the moment saying, I am not 
including naturally any further ones that 
we might take which would probably 
increase. But this should not anyhow 
increase this sum for those years, because 
those heavy years are related to the 
International Monetary Fund. If we take 
other loans and we have to pay ten years 
later, it is a different matter. It is not 3 
very difficult matter.   Now, how are 

we to pay them? Well, I cannot say 
immediately how; but a great deal would 
depend, I think, on the food situation, on 
how much foodgrains we import from 
abroad. A good deal will depend—and 
that is not an uncertain factor—on the 
position of iron and steel. How far we are 
producing it? I read out to the House just 
now some of the reasons for the foreign 
exchange position. Iron and steel was one 
of the principal things which has led to 
this tremendous foreign exchange gap 
apart from food. Now it is hoped, and 
with some assurance, that not only will 
we not import iron and steel then— and 
that will be a considerable saving —but 
that we might actually perhaps in regard 
to pig iron etc. be exporting some and 
getting some foreign exchange from it. 

So far as the food situation is concerned 
there are so many factors which cannot 
be definitely ascertained now, that I 
would hesitate to prophesy. I can only tell 
the House what my own reaction is to 
such reports that I have received. But we 
know, all of us, that we are still 
unhappily in the hands of blind gods who 
send the monsoon or do not send it, and 
we have to become wiser and more 
powerful than those blind gods to control 
the situation. And, speaking not about 
India but about the world generally, it is 
exceedingly probable, not immediately 
but in the course of the foreseeable 
future, 10 years, 12 years or 15 years at 
the most, that the weather and the rains 
might be brought under control to some 
extent by science. However, I can say 
nothing about the weather and the climate 
but I can say this that I believe that our 
State Governments and our Community 
Development Blocks and people are 
today very very conscious of the need to 
concentrate on greater food production, 
and there is not only an awareness of it 
but a feeling of urgency of this problem, 
and when there is this widespread feeling 
of urgency, I have no doubt in my mind 
that it will produce results. Now merely 
saying generally we produce more may 
produce a useful atmosphere but does not 
do much good. 



 

[Shri Jawaharlal Nehru.] Vou have to come 
down to brass tacks, if I may say so, in 
order to grip the problem.    That means that 
you have to come down to the village and 
you have to come down 1o the individual 
cultivator.    Now  our  attempt is first to 
concentrate on the community project   
areas;   secondly   to     concentrate upon  
irrigated  areas  or  where  there is abundant 
rain    normally—between these two we 
probably reap a fairly large figure, I think a 
hundred million acres or something like 
that—and concentrating,  that is  to  say,     
on  areas where the danger of a drought is 
less, the danger of climatic changes affect-
ing them is somewhat less, not fully gone of 
course, and trying to increase the yield per 
acre.   It is a question of better  fertiliser,   
better  seed,   .better this, better that, co-
operative effort and all that, I would not go 
into that.   My point is that every effort is 
being made and  I  think  that  will  increase     
the yield, because there can be no doubt 
that our future financial position, our 
Budgets, or Five Year Plans, in    fact 
almost everything we hope to achieve 
depends on additional food production. It is 
so important, far more important in the final 
analysis    than    anything else.     If  we   
attach   importance      to industrial growth, 
as we do and as the House   does,   that   
industrial     growth depends     entirely     
on     agricultural growth also.   So we come 
back to that. So I do think that unless, 
again, the blind   gods   misbehave   as   
they  have done often in the past, we hope 
to do better in the coming years.   It is 
going to  be hard  work  and  hard  struggle, 
but then we have undertaken a hard and 
difficult job, and we cannot complain if we 
have to work hard for it and face some 
risks. 

Now, one or two minor matters. There 
has been some criticism of the gift tax 
and the succession tax, that they are 
separate taxes and that they should be 
integrated. Well, they have in fact been 
integrated to a very large extent. If you 
look into them, the whole attempt is to 
integrate them. 

SHRI J. S. BISHT  (Uttar Pradesh): Only the 
rates have been integrated. 

SHRI JAWAHARLAL NEHRU:   Not at  
all.    Rates,   of  course,   have  been 
integrated  except for  the  fact     that there 
is a slab of Rs. 50,000 in the one case and 
not in the other.    Otherwise it has been 
largely integrated.    Then again,  there has 
been some criticism about  the  exemption 
limit for estate duty being reduced, that is 
Rs. 50,000. Well, if I may confess it, I was 
exceedingly sorry that it was not Rs. 50,000 
last year.    I was not for it but ultimately for 
reasons I do not remember, anyhow  it  
went  up  to     Rs.   100,000. But the main 
reason was that it being a new tax we were 
not quite     sure about our apparatus, about 
our machinery, and we wanted to go slow 
so that the machinery might be Were.    
Now, as I said, I do not wish to go into a; 
number of details which will no doubt be 
considered, but I want to take the larger 
problem of what we are aiming at and of 
what way we intend travelling. 

One of my colleagues—I was    not here but 
I read a report of her speech —Rajkumari  
Amrit Kaur complained of all these taxes en 
bloc, wealth tax, expenditure   tax,   
income-tax,   and   in complaining she said 
that they retarded the growth of savings and   
capital formation.   Further I believe she 
said that if the taxation proposals are main-
tained unchanged, the only result will be to 
divert money from useful investment  to 
unfruitful     hoarding in  the form of 
purchase of silver and gold— which is 
rather a statement which does not fit in with 
the previous statement. If people attempted 
to put money in silver and gold, they 
require no great sympathy from us, and the 
heavier the taxation  the  better,   and  if 
necessity comes, we will find ways and 
means of getting at the silver and gold.   But 
that does not follow at all.    I do not think 
that the situation in India at the present 
moment is such that it does not offer 
enough incentive to people to invest.    I 
recognize that we     are-heavily taxed.    
But that type of criticism which I just 
mentioned, the cri- 
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ticism about savings and capital formation 
coming from less taxation—and further it 
was said that a welfare state should not be 
unduly hard on the private sector and so 
on—is so utterly different in approach to 
the whole problem that we have to face, 
so different from our approach to this 
problem, so different from the 
Government's approach or the Congress's 
approach that it is a little difficult for me 
to deal with it unless I go into the very A, 
B, C of economics. What problem do we 
have to face? We have to face the problem 
of an underdeveloped country somehow 
crossing the barrier into a dynamic 
economy, self-progressive economy. Now 
we see that' countries like the United 
States, like England, like Russia, that is 
industrialised communities, automatically 
grow, automatically become richer and 
richer. Just as they become automatically 
richer and richer, countries like India, 
unless something radical is done, grow 
automatically poorer and poorer. It does 
not matter how many odd factories you 
put up here or there. It has nothing to do 
with production, they automatically grow 
poorer and poorer. There is the old 
example, you may quote the Bible for it or 
something else: 

"Unto him that hath shall be given more; 
from him that hath not shall be taken 
away what he hath." 

But it is a law of economics because a 
country or a region or a family or an 
individual who is poor lives in an 
environment which drags him down. And 
unless you change the whole 
environment, he is dragged down and he 
comes more and more poor, and because 
he becomes more and more poor, he 
becomes less and less fit to work, more 
and more unfit, more and more foolish, 
more and more incapable of doing 
anything useful, and more and more 
incapable of becoming a useful member 
of the society. Then you come and say, 
"Well, this fellow is unfit, what can I do? 
This country is unfit and incapable of 
making any progress." Just as subjection 
to political  rule makes  the people     
unfit in 

many ways, so poverty makes them unfit 
to become rich and to produce more. The 
worker, in a country like England or 
elsewhere, does much more work than the 
worker in India. Why? He is better-fed, 
better-housed, better-helped and better-
looked after, and he can do better work. 
And I am quite sure that the Indian 
worker can do better work provided his 
surroundings are such. And that applies to 
the whole country. Now I submit that the 
complex of poverty dragging a poor 
country down more and more cannot be 
got over until you create a complex of 
circumstances which pull up these people. 
It is not a question of odd thinking or an 
odd factory being set up here or there, but 
the complex of things all round which 
gradually pull them up. And one has to 
judge therefore all th^se events not from 
even or odd tables or units of production 
as they are, but from the psychological 
atmosphere that is being produced by 
many factors, of course, not one, but 
hundreds of factors. Now this whole 
approach, which I just read out, of 
Rajkumari Amrit Kaur shows a total 
ignorance of all these factors. It is the 
approach of rather a petty capitalist who 
owns a factory and who thinks that by 
having more factories he can cure the 
poverty of India. It is a wrong idea. You 
can have hundreds and thousands of 
factories, and you will not be able to cure 
it, unless, of course, you proceed in a 
different way, because the odd thing is 
that, as I said, you will increase the 
differences by that. You may produce 
more in India, but what you produce will 
not be evenly spread and will not produce 
that complex which raises a nation. In the 
last ten or eleven years, say, since the last 
great war, actually the rich countries and 
the industrialised countries like England, 
America, Russia, Germany or France, 
have gone ahead far more than we have, 
in spite of all our efforts. The difference 
between India and any industrially 
advanced country is greater today than it 
was ten years ago, in spite of all our 
efforts, because they being industrialised 
highly have been able to: make  much  
progress  and have been- 
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well. We have to I break that barrier. How 
are we to do it? Not all the efforts of 
private enterprise in India, if money be 
showered upon it, can do that rapidly. 
Maybe, if you like, in 50 or 60 years they 
may be able to do it, or rather the events 
may be able to do it. But you have to face 
other problems also, for example social 
problems and democratic problems. 
Remember that England and countries like 
that became industrialised at a moment of 
very restricted democracy in those 
countries. A great leader—one of the most 
important leaders of the Labour Party in 
England—once said that h» wondered, if 
England had been 150 years ago fully 
democratic, that democracy would have 
permitted the industrial revolution to come 
in, because the industrial revolution 
coming in meant a terrible burden on the 
people. And when you have adult suffrage 
in a democracy, well, they will say, "Why 
should we have more burdens on our-
selves?" They will rather present their 
demands more and more. Let us not forget 
that democracy remembers demands and 
forgets obligations. Anyhow, they got over 
bravely that difficult period really by 
having practically no democracy. And we 
may do it only in theory subject to two 
matters, firstly, it would take a few gene-
rations, and secondly, it would involve, 
well, upheavals and the Government would 
disappear because people would not put up 
with those kind of things. So just merely 
thinking on those lines that we can repeat 
here what happened in England a hundred 
years ago, or in America a hundred years 
ago, or elsewhere, is logically not correct. 
Quite apart, of course, from your emotional 
approach to the problem and quite apart 
from how you feel it, it is not equitable and 
it is not logically so. It cannot be done 
today. Therefore another approach has to 
be made. 

Now there are various approaches that we 
have seen in recent years. There is the 
approach in the Soviet Union. That is the 
only real approach that counts, for which 
we have got a 

period of years to judge, and one can 
certainly say that in terms of fiscal or 
economic advance in the last forty years 
the Soviet Union has advanced 
remarkably. But one has to remember 
also the price paid by the Soviet Union 
and the people of the Soviet Union for 
that remarkable advance. And even that 
took 40 years. It did not come about 
suddenly. Even the path that they 
followed at the time of the great war was 
partly no doubt thought out, but partly 
due to chance, circumstance and defeat in 
the war and many other things, and you 
cannot possibly repeat the history of other 
countries elsewhere. So the problem that 
we have to face is unique and that 
problem cannot be solved by what are 
normally called the methods of free enter-
prise. Would free enterprise go in for 
three or four huge steel plants and wait 
for years and years for any profit to come 
out of them? No. One of the steel plants 
is a private plant, that of Tatas, a very 
fine plant, of course. They are doubling 
their production. How are they doubling 
it? With the help of big loans from 
abroad, with the help from our 
Government and with the help from 
abroad by way of loans etc. Very good. 
And the amount of help that we are 
constantly giving to private enterprise is 
surprising. In fact, the private enterprise, 
some of it at any rate, is carried on very 
much by public help, and the element of 
private enterprise becomes less and less 
when so much public help is coming in. 
And what is our attitude? Of course, we 
have been casually saying that we want 
the public sector, the private sector, as 
also the mixed economy. We have not 
casually said that we are aiming at a 
socialistic pattern of society. Great 
organisations and Parliament do not 
casually go into these things—some 
person may deliver a speech, it is a 
different matter—but come to this 
decision after years of thought, and after 
that for somebody without giving too 
much thought to all these difficult 
economic processes, all these difficult 
scientific and industrial processes and all 
that, just casually putting all this aside, 
seems  to  me  rather  illogical.    Some 
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hon. Members here, and some Members in 
the other House, criticised this business of 
taxation, etc, but they offer no other course.    
I admit that there is a limit  beyond which  
taxation becomes regressive.    You cannot 
go on taxing: maybe the sources    of 
taxation    may dry  up.    There  is a  limit 
and it has to  be  carefully   thought  out,  
but  the . fact  remains  that there  is  no  
choice for  us  but  to  carry a heavy load  of 
taxation, a heavy load in various ways, and 
to spread it out as far as one can. Some 
people criticise this lowering of the 
exemption limit of income-tax.    I entirely    
appreciate      their    feelings, because it    
falls on the lower middle classes and all 
that.    Yet, that is one of the fundamentally 
right things that was done last year.   You 
can compare this with other countries and 
see whether their income-tax limits are 
lower than   ours,   although   they  are     
much richer  countries  and  they  can  
afford to have higher limits, but their limits 
. are lower even now, because you have to 
spread this out.   However much you tax the 
rich—those who can bear the burden   
should     pay—you     have     to spread it,  
this burden  of taxation,  as widely as 
possible.   There is no other escape from it.   
I would like, therefore, -this   House   to   
consider     this     basic character  of  this  
prohjem.    Here we are struggling to get out 
of this morass of poverty.    How can we do 
it?    By greater   wealth      production     
and   of course,  better  distribution.       
Remember always that every year just 
about 5 million    people are    added to    
our population    .    .    , 

SEVERAL HON. MEMBERS:   45 millions. 

SHRI JAWAHARLAL NEHRU: Nearly 
fifty lakhs more people to feed, to clothe 
and do everything to. It is an enormous 
number, so that, whatever you may 
produce, even to keep to the level we are, 
without any progress we have to produce 
enough to feed, clothe and to house these 5 
million more people every year. If you 
produce less than that, then you go down. 
This is what we have been doing in the last 
100 or 150 years. We talk about the 
increasing   poverty   of   India.     It  has 
"2 RSD.—6. 

been  increasing, and  the    population has 
been increasing, and our wealth-producing 
capacity  is     going     down. The result is 
gradual, slowly-creeping poverty, which 
came, and it continues. When we took up 
this matter in hand in the First Five Year 
Plan, we were cautious and we laid down 
certain targets.    As a matter of fact, we 
fulfilled those targets, but the fact of the 
matter was  that,  having fulfilled  the 
targets of the First Five Year Plan, we did 
not reach the target of the additional popu-
lation that had been added during the Plan.    
In  fact,  the   targets  were     too low; the 
progress was too slow, even to cope with 
this additional population, qu i t e   apart   
from  progress.    It     was, therefore, quite 
wrong for us to have a Second Five Year 
Plan more or less like   the  First.     That  
meant     defeat. We had to have a bigger 
one;    there was no help for it; how much 
bigger is a different matter.    The Plan 
must first of all cover the needs of the 
additional population that will come, and 
ther'' must be a plus factor for growth. 
Otherwise, you remain where you are and  
go  down.    If you examine  it  in this   
way,   you   are   driven,   inevitably to the 
conclusion that there is a certain limit 
below  which  you     cannot     go, which 
is to be translated into a minimum  of 
investment,  because     investment is 
supposed to lead to that production.     I   
am   not   going      into   the figures, but 
suppose the limit of investment   is  Rs.   
4000  crores  in  the  First Plan; then to 
keep where you are, just to keep pace with 
the growing population, you had to add 
something to it for progress, and that 
depends on ourselves, on the people, on 
how hard we can work and produce 
results, because production  means harder 
work.    That is  a  simple  equation. 

Now, another thing that we have seen or 
we can see is that there is no Other way for 
us to get over this poverty hurdle except 
through industrialisation and other things. 
There is no other way. that is to say, 
except through taking advantage of 
modern techniques, scientific and 
technological techniques. You may take 
advantage of that in many ways, in big 
industries,   in   small   industries,   in     
middle 
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industries, call it what you like. But 
without taking advantage of modern 
science, scientific technique, you can 
never progress. I should like to 
remind the House that one of the first 
things that we did some ten or eleven 
years ago was to realise the importance 
of science and technology in this con 
text, and we put up some 13 national 
laboratories and institutes and many 
smaller ones. We even in the early 
stages started taking interest in atomic 
energy and today we are, apart from 
the first three or four nations, rather 
advanced in atomic energy, not for war 
purposes, but because in the modern 
world we cannot do without it, for pro 
duction and the rest. W> showed some 
foresight in this matter. I am quite 
certain, if I may say so with all res 
pect, that, if we had left this, let us 
say, to private enterprise, private 
enterprise could have purchased 
machines from America, from Japan, 
put up factories here and no doubt 
produced the goods and we would 
have had statistics of greater produc 
tion, but they would have come 
nowhere near even the road to a solu 
tion of the problem. That is certain. 
As a matter of fact, if you think in 
terms of industrialisation, you miwt be 
advanced in science, you must be 
advanced in technology, you must be 
advanced in machine-making, 
machine-building, but nobody is going to 
build machines in India except the State. 
It is too heavy a burden. Now, we are 
going ahead with these four steel plants 
and a machine-building forging foundry 
and other things. It is only when these 
things come and they start functioning, 
your speed would become swifter and 
swifter. If you rely on steel from abroad, 
you are helpless, as we are today. Even 
for using that steel there is needed one 
big step forward. If you rely on machines 
from abroad, you are helpless again. It is 
only when you make your machines you 
progress.    When I 
say    machines,  I    don't meaa    petty 
machines,  I mean  big machines,  like 
the iron and steel plants.   When you 
make them, then you are well on th« 

road to progress.   It is hard work, but 
then it brings results. 

The real difficulty of a democratic society 
like ours which is also terribly poor, in 
pulling itself out is how to balance these 
two factors, one, the legitimate and 
inevitable demand of saving for 
investment, whether that saving comes 
from taxation or from other ways of 
saving, as saving from consumption and 
so on, and the other this inevitable 
demand, also legitimate, of the people 
wanting higher standards of consumption. 
They both conflict But one has to balance 
them as far as one can. Everybody 
sympathises, everybody in this House 
sympathises with the demand for better 
living conditions. After all, the whole 
purpose of our planning is for better living 
conditions, in a welfare State, a socialist 
State, whatever it is. Yet, in order to reach 
there, we have to deny so many things to 
ourselves and to our people. It is a terribly 
difficult problem. I can say with complete 
earnestness that all these things should be 
done for education in this country, for 
housing, for health and all that. These are 
absolutely necessary—higher wages, 
higher salaries. But with complete 
earnestness, on the opposite, I can say that 
nothing should be done so that we may at 
least get gding, so that something could 
be done tomorrow. So there is this 
conflict and one has to balance these two, 
because one has to do something to raise 
our people. You cannot help it, more 
especially in a democratic set-up. At the 
same time you have to save also. 
Therefore, to some extent, the additional 
income or wealth that you get has to be 
divided up in two, one part for somewhat 
higher standards and the other part for 
investment for future progress. 

There are one or two other matters that I 
want to say. We have received a number 
of loans and credits from other countries. 
I need not tell the House that they are, all 
of them, completely free from any type of 
conditions. It is left to ourselves how to 
use them, more or less, and I am very 
grateful to those countries for this help. 
Of course, it is for mutual advantage, 
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I have no doubt. Often sometimes we help 
our friends because they are our friends. 
Sometimes we help them biecause we 
want them to be our friends. That is a 
different matter. But still we should be 
grateful and India is grateful for the loans 
that have come to us at the time of 
difficulty. 
I may just mention here how in all this 
business the question of population 
control becomes important. Just as every 
addition means additional investment, if 
you could restrict the growth of 
population, it would be a great relief and 
that much would go towards the progress 
of the others, and it is -a matter which has 
become really of crucial importance to our 
country. 

The other day there was a debate in this 
House and elsewhere over that Enquiry 
Report of the Life Insurance committee  
or  commission. 

AN.    HON.    MEMBER:    The    L.I.C. 
Report. 

SHRI JAWAHARLAL NEHRU: Yes, the 
L. I. C. Report. Now, that Report dealt 
with particular incidents and came to 
some conclusions. But I find that those 
sets of incidents are now used often 
enough, to run down public enterprises 
and to praise private enterprises. Now, I 
am not running down private enterprise 
because private enterprise is an essential 
part of our structure today, and it would 
be completely wrong for us to have it as 
part of our structure and not help it. It is 
an absurd situation. If you don't want it, 
let us put an end to it. But if we have it we 
should encourage it to play its role in the 
domain allotted to it. But this business of 
running down because of some mistakes 
or errors or whatever it was, made in the 
Insurance Corporation or elsewhere, 
running down all public corporations and 
public sector, does seem to me rather odd. 
As a matter of fact, take the Life 
Insurance Corporation itself. It has done 
better in the last year than ever since life 
insurance came into India. It is making 
rapid progress. It is doing rather well, and 
I have no doubt that it will do well. We 
have heard previously of big private 
insur- 

ance companies going to pieces, of all 
kinds  of frauds in  them,  some  cases 
going  on    in  the courts    and  people 
being punished.    In fact,  one of    the 
reasons for the formation of this Life 
Insurance Corporation was that several—
not all—several insurance    companies 
were in a very very bad way. I don't 
know, at least I don't remember there was  
this organised  expression of opinion that 
private enterprise was bad,    at that time,    
because any insurance   company had  
failed.    And now  it  is  suggested  by  
some people, "Oh, because of this we 
hope you will denationalise life insurance 
or a part of it."   Still I think it would be 
wrong to leave any doubt  about  our 
intentions and I say that we do not 
propose to do so, now or hereafter.    
There is no going back, if I may say so.   
Some hon.   Members  are  constantly  
saying, "Nationalise everything".   Some 
others object to nationalisation and even 
go to the extent of asking for denational-
isation.   We pursue, as India has often 
done, a middle path.    We believe that if 
we believe in a socialist pattern of society,  
we must inevitably    go  that way.    But 
our speed will depend on circumstances.    
However, in pursuing that path in a rather 
academical way, instead of getting there, 
you might get somewhere  else    or  get    
your speed retarded.     I   believe   that   
any   rapid attempt to nationalise 
everything will be harmful to India, not in 
theory, but in  practice.     I  want  at the    
present moment  the greatest production  
that we can have.    Secondly, I want that 
the State should control the strategic 
places, to prevent what may be called 
private individuals having too    much 
monopoly    or    position    at    strategic 
places.    But I want to    employ their 
ability, their spirit of enterprise and I want 
to give them full scope and to help them.    
And I want to look upon the private 
sector, private as it is, as a sort of a great 
national cause, also as being a national 
sector.   That is so. But at    the same   
time, we   proceed inevitably, step by step,  
towards the goal of    socialist pattern    of 
society. Socialism does not come and will   
not come    so long as    India is    poverty-
stricken.      A    poor    country    cannot 
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really be socialistic, or at any rate, I 
cannot envisage or work for a socialism 
which means just grinding poverty for 
everybody. There is no meaning to it. We 
have to lay the foundations of industrial 
progress on all these and then socialism 
comes step by step. In fact, the two go in 
parallel lines. 

So, Sir,  I    have ventured to    place this  
House  some wider considerations which 
underlie our thinking which     indeed     
follow     from     those accepted by 
Parliament previously. 
Thank  you,   Sir. 

MESSAGES FRQM THE LOK SABHA 

I. THE INDIAN POST OFFICE (AMEND- 
MENT)  BILL, 195ii 

II. THE    APPROPRIATION    (VOTE    ON 
ACCOUNT)   BILL,  1958 

SECRETARY;   Sir, I have to report to  
(he House the following two Messages 
received    from the    Lok Sabha I  by 
thi.'    Secretary of    the Lok Sabha: 

I 

"In    accordance with    the provisions  of  
Rule  120  of  the  Rules  of 

Procedure and Conduct of Business in 
Lok Sabha, I am directed to inform you 
that Lok Sabha, at its sitting held on the 
10th March, 1958, agreed without any 
amendment to the Indian Post Office 
(Amendment) Bill, 1958, which was 
passed by Rajya Sabha at its sitting held 
on the  11th February,  1958." 

II 
"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to en-> (lost herewith a copy of 
the Appropriation (Vote on Account) 
Bill, 1958, as passed by Lok Sabha at its 
sitting held on the 11th March, 1958. 

The Speaker has certified that this Bill is 
a Money Bill within the meaning of 
article 110 of the Constitution of India." 
Sir, I lay the Appropriation (Vote on 
Account) Bill, 1958 on the Table of the 
House. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at one minute 
past five of the clock till eleven of the 
clock on Wednesday, the 12th March 
1958. 


